The West Bengal Fire Services Act, 1950

Act 18 of 1950

Keyword(s):
Building, The Collector, The Commissioner, District Magistrate, The Fire Brigade, Fire-
fighting Appliances, Hazardous Substance, Person, Premises

Amendments appended: 4 of 2000, 11 of 2018, 8 of 2022

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research
(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These
contents have not been independently verified, and PRS makes no representation or warranty as to the
accuracy, completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be
available. Principal Acts may or may not include subsequent amendments. For authoritative text, please
contact the relevant state department concerned or refer to the latest government publication or the gazette
notification. Any person using this material should take their own professional and legal advice before acting
on any information contained in this document. PRS or any persons connected with it do not accept any
liability arising from the use of this document. PRS or any persons connected with it shall not be in any way
responsible for any loss, damage, or distress to any person on account of any action taken or not taken on the
basis of this document.




West Bengal Act XVIII of 1950
THE WEST BENGAL FIRE SERVICES ACT, 1950.
CONTENTS.

CHAPTER 1.

Preliminary.

Section
1. Shon title, extent and commencement.

2. Defimtions.

CHAPTER 1.

Fire Brigade.

3. Mainlenance, constitution, elc., of fire brigade.
3A. Auxiliary fire brigade.
3AA. Fire prevention wing.
3B. Powers of members of auxiliary fire brigade.
4. Power of State Government to make orders with respect 1o the fire brigade.
4A. Fees payable for extinguishing {ire in areas where the Act is not in force.
4B. (Omitted.)
4C. (Omitted. }
5. Powers exercisable on the occasion of a fire.
5A. Local authority or other agency to secure supply of water.
5B. Person or authority to provide all assistance to deal with fire and rescue service.
5C. All vehicles to give way to [ire brigade vehicles, etc. proceeding to a firc.
5D. Penalty for malicious call to summon fire brigade.
5E. Penalty lor causing obstruction to fire brigade to draw water for fire-fighting purposes.
6. Police-officers Lo aid the fire brigade in execution of its duties.
7. Non-liability of police-officer, etc., to damages.

8. Enquiry into origin of fire and report 1o Magistrale.

CHAPTER I
Fire-works, elc,
9, License for letting off rockets, etc.

10. Who may grant license; fee for license.

11. Power to withdraw or suspend license.



184

Section
11A.

118.

11C.
11D,
LIE.
11F.
HG.
HH.

111.

1],
K.

12.
. Premises to conform o prescribed conditions.
14,
15.
16.
17.
18.
19,

The Wesr Bengal Fire Services Acr, 1950.

[West Ben. Act

CHAPTER IIIA.

Fire Prevention and Fire Safety.

General public to take preventive measures for safety from fire etc.

Owner or occupicr of building to make or cary oul arrangemenis necessary for fire
prevention erc.

Owner or occupicer of high-risk building to provide fire prevention and fire safety measures.
‘No objeetion’ required under any other law.,

Special fee.

Grant of license 1o act as licensed agency.

Bar Lo carry out work of providing fire prevention ele.

Bar 10 compromise fire safety.

Appeal against order of Direclor.

Penally for contravention of provisions of Chapler IIIA,

Penalty for furnishing false ‘Fire Safety Certificate’,

CHAPTER IV.
Licensed Warehouses or Workshaops.

Bar (o use of premiscs {or storing or processing hazardous substances without license.

Issue of license.

License of new warehousc or workshop.
Peroid for disposal of application for license.
(Omitted.) '
Annual fee.

Change in occupation of warehouse or warkshop to be notified.

. Suspension or withdrawal of license.
21.
22,
23.

{Omitted.)
Delegation of powers by Collector.

Power of State Government to direct deleparion of nnwere



The West Bengal Fire Services Act, 1950. 185

XVIII of 1950.]
CHAPTER IVA.
Section
23A. Temporary struclures and pandals.

23B.
23C.
24,
25.

27.
28.
29,
30.
3L
32.
EX)
33A.
33B.
33C.

34.
35.
36.
37
37A,

3TAA.

37R

CHAPTER V.
Penallties.

Dismantling of lemporary siruclure or pandal.

Penalty for not giving way to fire brigade vehicles.

Penalty for lening off rockels, ctc.

Penalty on householders for allowing rockets, etc., ta let off without license.,
Penalty for not taking out a license for a warehouse or workshop.

Penalty for using warchouse or workshop afler relusal, etc., of license.
Penalty for breach of conditions.

Penalty for failing 10 notify change in occupation of warehouse.

{Qmitted. )

{ Omitted. }

Owner or occupier of building or premises to compensate person affected by fire.
Offences by companies.

Penally for erecting structures, cic., in contravention of seclion 23A.
Penalty far obstrucling persons exercising powers under section 37A.

QOffences—batlable and cognizable.

CHAPTER VI,
Miscellaneocus.

Inspection of building or premises.

Issue of notice to owner or accupier 1o undertake fire prevention and fire salety mcdsures.
Compliance with nolice issued under seclion 35,

Recovery of fecs.

Director or superior nominated anthority 1o seal building.

Power of the Direclor 1o remove inflammable chemicals or articles.

Powear af ollartar ta rall Fare inFrrmatinn ralatine raammoal calication



186

The West Bengal Fire Services Act, 1950.

[West Ben. Act X VIII of 1950.]

Seclion.

38"
33A.
38B.
38C.
38D.
38E.

39,

40,

41,

42,

Anppeal against order under section 35, section 36 or section 37.
Court not Lo enlerlain any suit, application or other proceeding,
Compounding of offences.

Court not te take cognizance of offence except on complaint.
Protection of aclion taken in good faith.

Olficers and other employees o be public servanis.

Repeal of Bengal Act I of 1893,

Power to make rules.

Regulalion to be approved by State Government.

Act 10 have overriding effect.

SCHEDULE.



West Bengal Act XVIII of 1950

THE WEST BENGAL FIRE SERVICES ACT, 1950*

West Ben. Acl XLIX of 1950.
WestBen, Actl XX VIIol 1951.
West Ben. Act XTI of 1952,
West Ben. Act XIII of 1957,
AMENDED -, West Ben, Act XXI of 1960,
West Ben, Acl XXV of 1962,
West Ben. Act X of 1977.
West Ben. Act XT of 1988,
West Ben, Act V1 of 1996,

[30th March, 1950.]

An Aet 1o provide for the maimtenance of a fire brigade, for the licensing
of warchouses and for ceriain other mutters.

WHEREAS 1t is expedient lo provide [or the maintenance of a fire
brigade, for the licensing of warchouscs and for certain other malters;
It is hereby enacted as follows:—

CHAFTER L.

Preliminary.

1. (1) This Act may be called the West Bengal Fire Services Act,
1950,

(2) Tvextends to the whole of West Bengal.

(3) Tt shall come into force *[in such local or other areas} and on such
dates? as the State Government may, by notification from time to ime in

For Statement af Qbjects and Reasans, see the Caleniie Gazette. Extraordinary. dated
the 17th February, 1950, Part IV, pages 212 1o 223, for the procecdings of the West Bengal
Legislative Assembly, see the proceedings of the meeling of the West Bengal Legislnive
Assembly, held onhe 23t February, 1950.

*These wonds within the square brackets were substituted for the words “in such local
areas" by 5. 2(1) ol the Wesi Bengal Fire Services (Amendment) Act, 1960 {West Ben. Act
XXI of 1960).

*This Act came into foree on the [8th day of April, 1950, in the following local areas,
namely;—

{1} Calcuna as defined in clause (11} of section 3 of the Calcuna Municipal Act. 1923,
[The Calcutta Municipal Act, 1923 (Ben, Act 1ol 1923) was repealed and re-enacted hy the
Calcutia Municipal Act, 1951 (West Ben. Act XXXIIE of 1951,)] {2) The Municipality of
Garden Reach. (3) The Municipality of Budge Budge. (4} The Municipality of Barrackpore.
(3} The Municipalily of North Barmmackpore, (6) The Mumcipalily of Bhawpam. (7) The
Municipality af Naihati, (8) The Municipalily of Kanchrapara, (9} The Municipality of
Panihzti. {10) The Municipality of Halisahar. (11} The Municipality of Garuliz. (12 The
Municipality of Titagarh. (13} The Municipality of Khardah. (14) The Municipality of
Kamarhati. (15) The Municipality of North Dum Dum. {16) The Municipality of South Dum
Dum. {17) The Municipality of Dum Dum. (18) The Municipality of Baranagar. (19) The
Municipality of Tollygunj. (20} The Municipality of South Suburban. (21} The Municipality
of Howrah. (22) The Municipality of Bally. (23) The Municipality of Utiarpara, {24) The

[Foor-nere 3 continued next page.]

Short title.
cxtent and
comnience-
nent.
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[West Ben. Act
(Chapter I —Preliminary.—Section 2.)

the Official Gazette, direct; and the State Government may by like
notification withdraw (his Act '[[rom any such area:]

*Provided that when the fire brigade is sent to any place cutside any
such arca Lhis Act shall be deemed to be in force in such place for all
purpases connected with service therein.

Definitions. 2. In this Act, unless there is anything repugnant in the subject or
context,—

(a) the expression “building” has the same meaning as
assigned ta it in the relevant municipal law in force in a local
area;

Yaa) the expression “building rules” means the building rules,
building regulations, or building bye-faws, made under the
relevant municipal law and in force in a local area, and
includes any other building mules or regulations, or any
development conteol rules ar regulations, by whalever name
called, made under any other law for the time being in force
an in fozee in any local area;

[Foot-note 3 continued frem puge 199.]

Municipality of Konnapar. (25) The Municipality of Serampors. (26) The Municipality
ol Hoophly-Chinsurah, (27) The Municipalily of Bhadreswar."(28) The Municipality
of Bansberia, (29) The Municipality of Champdani. (30) The Municipality of Baidyaban.
{31) The Municipality of Rishra. {32) The Municipality of Kotrung. (33) The Municipality
of Raniganj. {34) The Municipality of Asansol. (35} The Municipality of Burdwan, (36) The
Municipality of Jalpaigun, (37) The Municipality of Siliguri.

{Vide nolification No. L.§.-G. 1A-1/50, dated the 18th Apnl, 1950, published in 1he
Culcutta Gazette, Exiraordinary, ol 1950, Part I, pages 493-494.}

This Acl came into force on the 1st day of August. 1950, in the following local arcas.
namely, mawuze Lillooah, junsdiction list No. 12, thana Bally. distict Howhar (vide
notification No. L.S.-G.1 A-9/50, dated the 19th July. 1950, publishedin the Caleniia Gazetie
of 1950, Pan I, page 1495),

This Act came into loree, with elfect from the 23.9.54, in certain arcas within the police-
stations Sankrail and Jagacha. Vide notilication No, 8007/F.1F-7/53, dated 10.9.54, published
in the Calcusta Gazette of 1954, Par [, page 3156.

This Act came into foree in cerain local arens in the disirict of 24-Pargonas, Vide
notification No. 7952/F, I F-4/55. dated 13.9.55, published in the Calcutta Gazerre of 1955,
Pan [, pape 3828,

This Act came inte force with effect from the 28.5.59 in the local arca, Chandemagore,
in the disirict of Hooghly. Vide nouficalion No. 4323F. 1 A- 1:‘58 daled 15.5.59, published
in the Calcutta Gazerre of 1959, Pan 1, page 2005,

This Act came into foree with effect from the 20.10.60, in the Municipality of Cooch
Behar. Vide notification No. 11920/F.1A-5/60, dated 14,10.60, published in the Caleutra
Gazerre of 1960, Pan I, page 3247,

'These words within 1he square brackets were substituted for the words *“from any such
local area” by 5. 2{2) ol the West Bengal Fire Services (Amendment} Act, 1960 (West Ben.
Acl XXT of 1960).

*This proviso was added by s. 2(3), ibid.

*Clause (a) was substituted for the original clause by s. (1), ibid. Thereafier, present
clauscs (a) and {aa) were substitned for previous clause (2} by s. 2(1) of the West Bengal Fire
Services {Amendmenty Acl, 1996 r'Wast Ben, Act V1T of [9846).
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The West Bengal Fire Services Act, 1950,

{(Chapter I.—Preliminary.—Section 2.)

“lthe Collector” means, in relation to Caleutta, the Collector
of Stamp Revenue and in relation to any other ![arca], the
Collector of the district within which the jarea] is comprised;
“Ihe Commissioner” in relation to the Collector means the
Divisional Commissioner to whom Lhe Collector is
subordinale;

1% * * * * #*

“director” means the Director of Fire Services appointed by

1he Staie Government;

“Disirict Magistrate” means the Executive Magistrate

appointed 1o be the Diswrict Magisirate under sub-section (1)

of section 20 of the Code of Criminal Pracedure, 1973, and

includes an Additional District Magistrate;

“the fire brigade™ means the fire brigade maimained by the

State Government under section 3 ** * * [and includes an

Auxiliary Firc Brigade raised under section 3AJ;

“fire-fighting appliances” mean fire-engines, lire-escapes,

accoulrements, equipments, 1ools, implements and things

whatsoever used for fire-fighling and include motor cars,

motor cycles, trailers and other means of Lransport;

the expressicn “fire prevention and {ire safety measuvres”

means stch measures as may be provided in the building rules

or in any other Iaw for the time being in force, or as may be

prescribed, for the prevention, control and fighting of fire

and for ensuring Lhe salety of life and property in the case of

fire;

“hazardons substance” means—

(i) such explosive within the meaning of the Indian

Explosives Act, 1884, or .

(i) such explosive substance within the mecaning of the
Explosive Substances Act, 1908, or

(iii) such dengerously inflarmmable substance within the
meaning of the Inflammable Substances Act, 1952, or

(iv) such combustible substance, or

(v} such toxic subslance,

as the State Government may, by notification, specify;

"The word within the square brackers was subsiituted for the worts “local area™ by 5. 32}

of the West Bengal Fire Services (Amendment) Act, 1960 (West Ben. Act XXI of 1960).

*Clouse (d) was omilted by 5, 2(2) of the West Bengal Fire Services {Amendment) Act,

1996 (WeslL Ben, Act VIE of 1996).

*Clause («e) was inseried by s. 2(3), ibid,
*Firsily, the words “and includes an Auxiliary Fire Brigade mised underseclion 3A™ were

added by s. 3(3) of the West Benpal Fire Services {Amendmem) act, 1960 (Wesl Beo. Act
XXI of 1960). Later, those words were omitied by s. 2{4) of the West Bengal Firc Secvices
(Amendmen) Act, 1996 {West Ben_ Acl VT af 1996),

*Clouse {gg) was inseried by s, 2(5), ibid.
*Clauses {h), tha). ihb) and (he) were substivated (or odginal clanse (b by <. 208). ibid.

189
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[West Ben. Act
(Chapter L —Prefiminary.—Section 2.)

Itha} “high-rise building” means a building the height of which is
fourieen and a hall melves or more.

Explanation.—For the purposes of this Acy, the height in
relation 1oa butlding shall mean the vertical distance measurced
from the average Jevel of the centre line of the sireet or
passage 10 which the plot of land on which the building is
silualed abuts to the highest point of the building, whether
with flat roof or with sloped roof;

Yhb) “high-risk building” means a high-rise building or a building
with such occupancy within the meaning of the relevant
municipal lawin force inalecal area, or such other occupancy,
or such building, or such class or classes of buildings, as the
Siale Governmenl may, by notification, specily;

'thc} “licensed agency™ means a person or association of persons
to whom a licence has been granted by the Direcior in the
mannerprescribed forunderiaking orexeculing fire prevenlion
and fire safely measure or for performing such other related
activilics required to be carried out under this Actin such area
as may be specified by the Director;

Z(hh) “lacal area” means the area over which a local authority has
jurisdiction *[or any other arca defined by boundaries for the
purpases af this Act];

‘(hiil) *local authority" means a munictpal authority or Industrial
Township Autharity within the meaning of the relevan
municipal law ora Gram Panchayat, Panchayat Samiti, Zilla
Parishad, ot Mahalwna Parishad, constituted under the

West Bengal Panchayat Act, 1973; West Ben.
Act XL of
Sk * # * * # * 1973,

*(ia) *“members of the fire brigade” includes persons employed in
the West Bengal Fire Service and also volunteers or other
persons enrolled in an auxiliary fire brigade;

(ib) “nominated authority” meaas an officer, not below the rank
of station officer, as may be nominated by the Director, or
such officer as may be nominaled by Lhe State Government;

'See loot-note 6 on page 189, ane,

*Clause (hh) was insented by 5. 3(4) ol the West Benpdd Fire Services (Amendment) Act,
1960 {Wesi Ben. Act XX of 1S60),

*These words were inserted by 5. 2(7) of the West Bengal Fire Scrvices (Amendment)
Act, 1996 (Wes) Ben. Act VI of 1996).

*Clause (hhh) was insenied by s. 2(8), iyid.

*Clause (i) was omilled by s, 2(9), ibid.

*Clause (ia) was inserted by s. 3(5) of the West Bengal Fire Services (Amendment) Act,
1960 (West Ben, Act XXT ol 19560).

*Clauses (ib. (ic). (id) and {ie) were inserted by s. 2{10) olthe Wesl Bengal Fire Services
fAmendmenty Act 1996 (Wesr Ben Act VI nll 1905/Y
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The West Bengal Fire Services Act, 1950.

(Chapter L—Prefiminary.—Section 2.)

“natification” means a nolification published in the Official

Gazette,

“occupier” means a person living in, or otherwise using, any

land or building pwned by him, ora person who, for the time

being, is paying, oris liable 10 pay, to the owner the rent or fee,

or is making, or Is liable 10 make, contractual payment to the

owner for adjusiment of rent or fee, or damages, or any

portion therecf, on account of occupation of any land or

building, and includes a rent-free tenant;

“owner” means a person who, for the time being, isreceiving

the rent of any land or building or any part of any land aor

building, either on his own account or as an agent of a person,

or trustee [or a socicly for any religious or charitable purpose,

gr as arcceiver who would receive such rent if the land or the

building or any part thercol were et 1o a lenant,

“person” includes an undivided Hindu family, and a firm or

company or asscciation of ipdividvals whether incorporated

or not; '

“prescribed” means prescribed by rules made by the State

Government under this Act;

“premises” means a land or building or hut or part of a land

or building or hut, and includes—

(i) the garden, ground or out-house, if any, appenaining

thereto; or

(i) any huings or fixtures affixed to abuilding or hut or part
of a building or hut for the more beneficial enjoyment
thereof;

“processing” means making, allering, repairing, treating or

otherwise dealing with any article by mecans of steam,

elcetricily or other power;

“the relevant municipal‘law” means—

(1) the Howrah Municipa! Corporation Act, 1980, or
(ii) the Calcutta Muaicipal Corporation Act, 1980, or
(iii) the Siliguri Municipal Corporation Act, 1990, or
(iv) \he Asansol Municipal Corporation Act, 1980, or
(v) the Chandemagore Municipal Corporation Aclt, 1990, or

(vi) the West Bengal Municipal Act, 1993,

West Ben. -
Act XXII of
1993.

'See foot-notc 7 on pagel 90, ante.
*Clowses (1), (la), (1b), (1c} and (1d) were substituicd for grginal clause (1} by 5. 2(11) of

the West Bengal Fire Services (Amendment) Acl. 1996 (West Ben. Act VI of 1996).
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[West Ben. Act
{ Chapter HL—Fire Brigade —Section 3.)

'(lc) *“requisitton for fire safety” means Lhe stalement showing the
requirements of fire prevention and fire safety measures tobe
provided in a premises;

}1d) *“superiornominaled authority” means such officer, not below
the rank of Divisional Fire Olficer, as may be nominated by
the Direclor, or such officer as may be nominated by the State

~t

Govemment.
2% * * * L L] *
Ik * * * * * L3
CHAPTER I,
Fire Brigade.
Mainte- 33, (1) The State Government shall maintain a fire bridge *[for the
Qﬁﬁgﬁimm purposes of extinguishing fire and protecting life and property in the case

eic., of fire of fire and for rescue services and such other services as the State
brigade. Government may, by natification, specify, in the local area or any other
arca) in which this Act is in force and may, if it thinks fit, send the fire
brigade wo any place outside any such area*[for such purposes or services.]

(2) The fire brigade shall consist of such number of members and shall
be otherwise constituted in such manner €[, and shall consist of such
organisational set up,] as the State Governmen( may think fir.

(3) The [ire brigade shall be under Lhe direction and control of the
Director who may, with the previous sanction of the State Government and
subject to the orders or rules, if any, made by the State Government under
section 4 gr section 40, as the case may be, frame such regulations as he
thinks fit rclating to—

{(a) the general administration and control of the fire brigade,

(b) theeguipments, clothing and accoutrement of the members of
the fire brgade, their classification and duties and distribution
of work among them,

(c) the place at which or the limits of the area within which the
members or any class of members of the fire brigade shatl
ordinarily reside, for ensuring that the services of the members
or such class of members of the fire brigade may be readily
available, and

See [ool-note 2 on page 191, anre,

*Clause {m) and the “Explanation’ thereto were omitted by s. 2(12} of the West Bengal
Fire Services (Amendmeni) Act, 1994 (West Ben, Act VI of 1996).

*Sections 3 and 3A were first suhstinsed for (he original seclion 3 by s, 4 of the Wes(
Bengal Fire Services {Amendinent) Act, 1960 (West Ben. Act XXT of 1960). Later, section
JA wasresubstiluted by s. 4 of the West Bengal Fire Services (Amendment) Act, 1996 (West
Ben, Act VIT ol 1996),

*The wards within the square brackets were substiluled for the words “for service in the
local or other areas™ by s. 3{aM(i), ibid.

*These words were subslituled for the words “for service therein.” by s. 3(a)(ii), ibid.

“These words were inserted by s_ 3(b), ibid,
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XVIII of 1950.]

{Chapter Il.—Fire Brigade —Sections 3A. JAA.)

(d) all other matiers which he considers necessary for
rendering the fire brigade an efficient Are-fighting force.

13A. The State Government may allow raising of an auxiliary [ire
brigade for the purposes of extinguishing fire and protecting life and
property in the case of firc and forsuch olher services as may be determined
by the State Government in any focal area or any other area in which this
Act is not in force, by the locat authority for thal area, or any organisation
or inslitulion, on such terms and condilions as may be determined by the
State Government, and may provide such assistance as may be necessary
for raising of such fire brigde and allow enrolment of volunteers and other
persans as members of such fire brigade on such terms and condilions as
the local avthority, with the prior aproval of the State Government, may
determine.

13AA. (1) There shall be a fire prevention wing in the West Bengal
Fire Service which shall consist of such number of inspecling officers and
other s1aff as the State Government may determine.

{2) The Director shall be responsible for the smooth and efficient
operation of the fire prevention wing.

(3) The inspecting officers and other staff shall be appointed by the
Director in such manner and shall receive such satary and allowances as
may be prescribed.

(4) The functions of the inspecting olficers shall be as follows: —

{a) (o inspect buildings, cincma houses, theawres and other
places of public entertainment to se¢ whether fire prevention
measures have been taken and to test pericdically the fire
extinguisher, firc installation and other fire fighting
appliances in such buildings, cinema houses, theatres or
other places;

{b) 1o determine the method of maintenace of water supply for
fire fighting purposes in any building or place;

(c) to inspect means of cseape in any buildiag or place and 1o
suggest creation of means of escape and fire prevention
measures;

(d) to render assislance o any statutory authority when se
requested by it in matters connected with fire prevention or
fire protection;

{e) such other funclions as may be prescribed.

'See fool-nole 3 on page 193, ante,

*Section 3AA was inseried by s, 2 of the West Bengal Fiee Services (Amendment) AcL,
1977 (West Ben Act X of 1977}

193
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194 The West Bengal Fire Services Act, 1950.

[West Ben. Act

{Chapter Ii.—Fire Bripade—Sections 38, 4.)
Powers of 13B. The members of the auxiliary fire brigade raised under section
;':;’ﬁ:’a"r'f !E:L 3A may be given such of the powers exercised by the members of the fire
bngade. brigade employedinthe West Bengal Fire Services asthe State Government

may delermine.

l};owcr of 4. The State Government may from tirne to time make such general
b‘;:f;mmem or special orders *[and make such rules,] as it thinks fit—
L?dr::l:sk‘\:vilh for !’urnishing the fire brigade with such fire-fighting
respect to the . app]mnces as it deens proper;
(ire brgade.

for building or providing stations, or hiring places, for
accommodating the members of the fire brigade and keeping
its five-fighting appliances;

‘for giving *|rewards] 1o person who have given notice of
fires and to those who have rendered effective service lo the
fire brigade on the occasion of fires;

for the training, discipline and good conduct of the members
of the fire brigade;

forthe speedy attendance of members of the fire brigade with
necessary [ire-fighting appliances on the occasion of any
alarm of fire;

8for sending Lthe members of the {ire brigade with necessary
fire-fighting appliances, beyond the limits of any “[arca] in
which this Act is in force, in order to extinguish fire in the
neighbourhood of suchlimits on such terms and conditions as
it deems proper;

'Section 3B wasinscrted by 5. 5ol the West Benpal Fire Services (Amendment) Act, 1996
{West Ben. Acl Y11 of 1994).

‘For the Rulcs Jor the regulaling the recruitment of members of the West Benpal Fire
Services, made under s, 4 of this Act and article 309, proviso of the Conslitution, see
notification No. L.5.G, 3R—B8/50, dated 24.11.51, published in the Calentia Gazette, of
1951. Part |, Pages 3281-3286. as subsequently amended from lime Lo lime.

*The words within the square brackeis were inseced by 5. 6(a) of the West Bengal Fire
Services (Amendment) Act, 1996 (West Ben. Ay VI of 1994).

*For netification relating to Order lor giving gralviles (rewards) for service on the
accasion of fires. see notificalion No. L.8.G. 25-28/50, dated 8.1.51, published in the
Calcuria Gazene, of [951, Part 1, page 131,

*This ward was substituted for Lthe word “gratuiles” by s. 3 of thie West Bengal Fire
Scrvices (Amendment) Act. 1951 (West Ben, Act XX VI of 1951).

*For netilication in connection with Order relaring to sending members ofthe fircbrigade
of a panticular area ta extinguish fire outside that arca, see notification No. L.5.G. 2F.-49/50
{11}, dated 28.2.52, published in the Celcuita Gazere of 1952, Pan [, page 1303, as
subsequently amended.

"Substituted for the words "local arca” by s. 5(1) of the West Bengal Fire Services
(Amendment) Act, 1960 {West Ben. Act XXI[ of 1960),
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'for the *employment of the members of the fire brigade
on such terms and conditions as it deems proper in any work
not connecled with extinguishing fire, for which the fire
brigade may in its opinion, be usefully and appropriately
cmployed;

for enforcing discipline and imposing punishment en any
member of the fire brigade who may infringe orders *[or
for giving awards to any member of the fire brigade, whose
performance is commendable];

“for regulating and controlling the powers, duties and
functions of the Director 3[and the other members of the
fire brigade]; and

generally, for the maintenance of the fire brigade in a due
stale of efficiency ®[, for recruitment against various
categories of posts under he fire brigade and for regulating
the terms and conditions of service of the members of the
fire brigade].

T4A, (1) Where f[the fire brigade is sent beyond *(its jurisdiclion  Fees payable
to an area)] in which this Act is in force, in order to extinguish fire E?I%l::giﬁ]s'
in a premises which atherwise would have required a 'Fire Safely  areas where
Cerificate’ under section 11C or a license under section 12,] shall be e Actisnot
liable o pay such fee as may be prescribed in this behalf, in force.

(2) The fee referred te in sub-section (1) shall be payable within
one month of the service of a notice of demand by the Director on the
occupier and if il is not paid within such period, it shall be recoverable

as a public demand.

!Substituted for ihe paragraph beginning with the worls “lor the employment of the members
of the fire brigadde™ by 5. 5(2) of the West Bengal Scrvices {Amendment) Act, 1960 (Wesl
Ben. Act XXI of 1960).

“For notification in connection with QOrder relating to the employment of members of the
firc brgade in work other than fire extinguishing, see natification No. L.8.G, 2F-48/50. dated
12.11.51, published in the Caleurtet Guzette of 1951, Part 1, pages 3113-3118, as subsequenly
amended (rom time o Lime.

*The words within the square brackels were inserted by s. G{b) ol the West Benpal Fire
Services {Amendment) Acl, 1996 (West Ben. Acl VIT of 1994).

‘For natilication relating to Crder for egulating and conuralling the powers, duties and
funclions of the Director, West Bengal Fire Services, see noulicatioNo. L.S.G. 2F-47/50, dated
28.7.50, published in the Calcutta Gazette of 1950, Part |, page 1594, as subsequently amended
[rom Lime to lime.

$The words within the square brackels were inserted by s. 6(c) of the Wesi Bengal Fire
Services (Amendment} Act, 1996 (West Ben. Act Y11 of 1996).

*“The words wilhin 1he squarc brackels were inseried by s, 6(d), ibid.

“This new seclion was inscried by s. 4 of the West Bengal Fire Services (Amendment)
Act, 1931 {West Ben. Act XX VI of 1951).

*These waords were substiluted for the words “members ol the fire brigade are sent beyond
the limiis of any local area™ by s, 6 of the Wes! Bengal Fire Scrvices (Amendment) Acl, 1960
{Wesl Ben. Act XXI of [960.}

¥The words within the first brackels were substitured for the wonds “the limits of any area™
by s, 7(a) of the West Benpal Fire Services (Amendment) Act, 1996 (West Ben. Act VIT of
1946).

YThe words, figures and lelter within the square brackets were substituted jor the words
“ina warehouse or 2 workshop in ’:hc neighbourhood of such limits, the occupier of the wanchouse
Ar the winrlcham™ ke o ThY rhisf
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(Chupter Il —Fire Brigade.—Sections 4B, 4C, 5.)

4B, [(Durics of members of fire brigade).—Omirted by 5. 8 of the
West Bengal Fire Services (Amendmen:) Act, 1996 (West Ben. Acr VI
of 1996)].

'4C. [(Prohibition of resignation or withdrawal from dutices withont
perniission or notice}—Omitted by s. 8, ibid.].

5. (1} On the cceasion of a fire, the Director or the efficer in charge
of the members af the fire brigade on the spol, may—

{a) rcmove or may order any member of the fire brigade o
remove, any persons who by their presence interfere with
the duc opcrations of the fire brigade;

(b) by himself or by members of the fire brigade, break into
or through, or pull down. any premises for the purpose of
putting an end ta Lhe fire, doing as little damage as possible;

{c) cause the mains and pipes of any arca 10 be shut off so as
10 *[ensure] grealer pressure ol waler in the place where
the fire has occurred;

cc) cause the waler of any stream, cistern, tank, well or other
available source of water supply, public or private, 10 be
utilised for the purpose of extingnishing, or limiting the
spread of, such fire;

(d) exercisc the same powers for dispersing any assembly of
persons likely to cbstruct the operation of the fire brigade,
as if he were an officer in charge of a police-station and
as if such an assembly were an unlawfu! assembly and shall
be entitled to (he same immunilies and protection as such
an officer, in respect of the exercise of [such powers;]

(c) generally take such measures as may appear necessary for
the preservalion of life and property,

S(f) require an electric supply company or a gas supply company
lo disconnect supplics and o remain as stand-by for duty
until the fire is fully extinguished;

A(g) require the Calcuita Tramways Company (1978) Limited
or a Railway company, \elecom company or electric company
1o remove overhead lines o facilitate movement of fire-
fighting appliances during fire-fighting opcrations;

'Seclions 4B and 4C were insered by 5.7 of the West Bengal Fire Services (Amendmeat)
Act, 1960 (Wesi Ben. Act XXI1 of 19803,

“The word within the square brackers was svbstituled for the word “give™ by s, 10{a) of
the West Bengal Fire Services (Amendment) Acl, 1996 {West Ben. Act VII of 19963,

'Clausc{ec) was inserted by <. 8 of the West Bengal Fire Services (Amendmert) Act, 1960
(West Ben. Act XX of 1960).

*The werds within the square brackets were substituled Jor the words “such powers:, and”
b¥ fgsl.tggb) of the West Bengal Fire Services {Amendment) Acl, 1996 (West Ben, Act Vil
o .

*Clauses {I). {g). thy and {i) were inserted by s. 10(c), ibid. ‘
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Yh} require the local authorities Lo give prior notice about
blacking of roads within the local area so that routing of
fire appliances may be planned; and

I(i} require telecom companies Lo assist in racing and recording
fire calls.

(2) The Director or the officer in charge of the members of the firc
brigade on the spol, may verbally nominate and depule one or mere
member or members of the fire brigade 1o act at a distance; and such
member or members shall have for the time being the like powers as
the Dircctor or such officer himself possesses under (his scction.

*5A.  The local authority or any other agency respansible for water  Local

: : : authority or
supply in an arca or owning a source of waler or rescrvoir, shall secure olberagency

adequale supply of water ta the members af the fire brigade or the auxiliary  twosecen:
fire brigade raised under scction 3A for fire fighting operations on no- f:l:ﬁfll-y of
charge basis, and shall ensure that such supplies are available at all '
material limes for such purpose.

'5B. The Director or the superior nominated authority may requre  Personor

any person or authority maintaining any fire fighting arrangemenls o ;‘:g:,?;::%'l“

provide all assistance to deal with {ire or rescue service. assistance [0
deal with fire
and rescue
SERVILE.

1SC. Whenever any velticle of the fire brigade *[procceds] 1o a fire  All vehicles

. . . : . to give way
“{sounding its] fire alarms, all other vehicles, "[other than] police vehicles | &

or ambulances, shall give way to such vehicle of the [ire brigade. brigade
vehicles, ele.
proceeding Lo
afire.

¥5D. Any person who makes a malicicus call to summon the fire  Penally for

brigade 1o any place where there is no fire or apprehension of fire or ';5:‘&:0”5

need for rescue work, shall be punishable, on conviction, with fine not  summon fire

exceeding fifty thousand rupees or with imprisonment for a term which  brigade.

may cxlend to six months or with bolh.

See [oo1-note 5 on page 196, ante.

*Section 5A which was enginally insencd by s. 9 of the West Bengal Fire Services
{Amcndment} Act, 1960 {Wecs1 Ben. Act XX of 1960) was substiluted by s. 11 of the West
Bengal Fire Services (Amendinent) Acl, 1995 (Wes1 Ben, Act VIl of 1936).

*Scetion 5B which was ‘oniginally insericd by s. 9 of the West Bengal Fire Services
(Amendinent) Act, 1960 (West Ben, Act XXI of 1960) was substituied by s, 12, ibid.

*Section 5C was inscried by s. 9 of the West Bengal Fire Services (Amendment) Act, 1960
{Wesl Ben, Act XX of 1960).

*The word within the square brackets was substiuted for the words “is proceeding™
b%r slibég(a) of the West Bengal Fiee Services {Amendmnent) Act, 1996 (West Ben. Act V1
o ).

*The words within the square brackels were substiluled for the wards “and using” by
5. 1Mhb}, ibid.

"The words wirthin the square brackels wene substituted [or the words “not being” by
5. 1), ibid.

'Sechinns 30 and SF were insedted by © 14 ibid
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Penally for ‘SE. Any person ar agency causing obstruciion 1o fire brigade 1o
;ﬁﬂfﬂfmn draw walcr for fire-fighting purposes from any rescrvair or source located
;'_i’;‘;‘(’jc o in any premises shall be punishable, on conviction, with fine not exceeding
draw water fifty thousand rupees or with imprisonment for a term which may exiend
,r-?;?,r,fg 10 six months or with both.

PUIPOSLES.

Police 6. Police-oificers of all grades shall be authorised and bound 10
offewrsio  aid the fire brgade in the execution of its duties. They may close any
::'};“Iﬂfoi:ur sireet in or near which a fire is burning; and they may, on their own
its dutes. mation or on 1he request of the Direcior or any member of the {ire brigade,

remave any persons who interfere by their presence with the operations
of the fire brigade,

Non-liability 7. No officer of the police and no member of the fire brigade sball
of potice- be held liable to damages on account of any act done by him in the

allicereic,,

lodanages.  pona fide belief that such acl was required for the proper execution of
his duties.

Eml_uir}'riplo 8. (1) Inthe case of any firc cccurming within any *[area] in which

onmn al e . .. . -

m,f repori ta this Act is in force, lhe seniormost officer in rank among lhe members

Magistrite.  oF (he fire brigade in that *[area)] *(or where members of the fire brigade

are sent beyond the limits of any *[arca] in which this Act is in force
to extinguish [ire in the neighbourhood of such limits, the seniormost
officer in rank among the members so sent), shall ascertain the faets
as Lo the origin and cause ol such fire and shall makc a reponl thereon
o the [District Magistrate] bhaving jurisdiction in the place in which
such fire *[has] occurred ¢ * * =«

'See fooi-nate § on pape 197, ane.

*The word wilhin the square brackeis was substituted for the words “local area™ by
s. 10 of the West Bengal Fire Services (Amendment) Act, 1960 {West Ben. Act XXT of 1960).

"The words within 1be hirst brackets were inserted by s. 5 of the Wes1 Benpal Fire Scrvices
(Amendment) Act, 1951 (Wesl Ben. Act XXVII of 1951).

*The words within the squarc brackels were substituted for the word “Magisirate™ by
s. 15(a)(i) of thc Wesl Bengal Fire Services (Amendment) Acr, 1996 (Wesl Ben. Act VI
af 1096).

*The word within the square brackels was substituled for the words “shall have”
by s. 15(a)(ii), ibid. ;

“The words ™ and the siad Magisirate. in any casc where he may decm fil, shall summon
wilnesses and lake cvidence in order 10 the further ascertainment of such facts” were omitied
by §. 15(a)(ii7), ibid.
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{Chapter TIl.—Fire-works, etc.—Secrions 9, 10.)

Y1A) The District Magistrate on receiving the report under sub-
scction (1) may, if he deems fit, cause, either by himself or by any other
Magistrate not below the rank of Sub-Divisional Magisirate, an enquiry,
summon witnesses and take evidence about the cause of fire and
effcctiveness of the fire-fighting operatiens and recommend actions as
may be required (o be 1aken to prevent recurrence of similar fire incidents.
The District Magistraie shall submit his findings along with his
recommendations to the Stale Government under intimation to Lhe
Direcier, The Director shall 1ake such measures as he may deem fit and
necessary on the basis of the said findings and recommendations, and
inform the Stale Government accordingly:

Provided that the State Government may require any fire incident
10 be enquired into by a commiutee specially conslituled for the purpose
in addittan to, or in place of, the enquiry as aforesaid.

}(2) Copies of the report referred 1o in sub-section (1) may be
furnished by the District Magistrate to a fire assurance company or other
person interested, on payment of such fees and in such manner as may
be prescribed.

CHAPTER III

Fire-works, ete.

*. No person shall let off rockets or send up fire-balloons or sell
fire-works within any area in which this Aet s in force, without a license.
A license for letting off rockets or sending up fire balloons shall, in
any area, be subject to the provisions of clause (11) of section 66 of
the Calcutla Police Act, 1866, or of clause (10) of section 40 of the Calcutla
Suburban Police Act, 1866, or of any other law an the subject, for the
time being in force in such area, and shall indicate the place from which,
the lime at which ond the conditions subject to which, the rockets are
to be let off or the fire-balloons sent up, as the case may be, and a license
for selling fire-works shall require prescribed conditions specified in
the license to be complied with.

‘10. (1) The power of granting a license under section 9 shall be
cxcrcised by the Collector.

'Sub-sgcuion (1 A) was inseried by s. 15(b) of the West Bengal Fice Services {Amendment)
Act, 1996 (West Ben. Act VII of 1986).

*Sub-seclion (2) was substituted for the origina sub-section by s_ L5{c). ibid.

Section 9 was substituted for the original seclion hy s 9 af the West Bengal Fire Senvices
{Amcndment) Act, 1960 (West Ben, Acl XX of 1960).

*Section 10 was substituted for the original section by s. 6 althe West Bengal Firc Services
{Amendment) Acr, 195] (West Ben. Act XXVI[ of 19511,
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{Chapier 1il.—Fire-works, etc.—Section 1{.—Chapter HIA.—
Fire Preveniion and Fire Safety.—Sections 114, 11B.)

'(1A) The Collector shall prant or refuse a licence under section
9 on Lhe basis of a report [rom the Direclor or the nominated authority.
(2) (a) The fee for a license to let off rockels or to send up fire-
balloons for any particular oceasion shall be *[such as may

be prescribed.]
(b} The annual fee for a licensc 1o sell lire-works shall be [such
as may be prescribed and shall be] payable in advance.

“11. A license granied under section 9 may, without prejudice to
any ather action that may be taken against the licensee, be suspended
or withdrawn by the Collector after giving the licensee an opportunity
of being heard, if in the opinion of the Collector it is necessary to do
s in the public inlerest or, in the case of a license 10 sell firg-works,
il there has been a breach of any prescribed condition.

SCHAPTER IITA.

Fire Prevention and Fire Safety.

*11A.  Subject lo the provisions of the relevant municipal law, a local
authority may require the general public residing in an area within iis
jurisdiction to take such preventive measures as may be required for
safety from fire and other similar hazards.

*11B. Subject Lo the provisions of the relevant municipal law and
the building rules in force and in consultation with the Director, a local
authority may, by general or special order, require the owner or occupier
of any building of any or all categories to make or carry gut such
arrangements as may be necessary for fire prevention and [irc safety
in thal area.

1Sub-seclion (1A} wasinserted by s. 166a) o the West Bengal Fire Services {Amendment)
Act. 1996 {West Ben. Act WTIL of 1996).

“The words within the square brackets were substiluted For the words “one rupee.™ by
5. 16th)(i),ibid.

*The words wilhin the squase brackels were substituled far the words “fifigen rupees™
by 5. 16{b}(ii). ihid. Prior 10 this substilution the words “Niftcen rupees™ were substituted
farihe words ten rupees™ by s, 12 of the West Bengal Fire Services (Amendment) Act, 1960
{Wesl Ben. Act XXI of 1960),

*Secclion 11 was subslituted for the orginal section by s. 11, ibid.
‘Chaper TI1A consisting of sections 1A, 1JB. 11C, LID, LIE, 11E. 11G, LIH, UT, 11

and 1§ K was inserted by s. 17 of Lthe West Bengal Fire Services (Amendment) Acl, 1996
(Wesl Ren. Act VI of [Y96).
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{Chapter IIIA.—Fire-Prevention and Fire Safery—Section {1C.}

"11C. (1) The owner or, where the owner is not traceable, the cccupier  Owneror
of a high-risk building or part thereof shall provide fire prevention and ﬁfgl':[ﬂi‘)r
fire safety measures in such building or part thereof and the occupier  buildinglo
shall maintain the fire prevention and fire safety measures in good repair g;’:{ﬂiﬁ;‘
and in efficient condition at all 1imes in accordance with the provisions :’1’&[1;“'3
of this Chapiter or the rules made thereunder: TCASUICS,

Provided that in the case of such building or part thereof, the
construction of which has been compleled on any date before the date
on which this Chapter comes inlo force, the occupier and, in the case
of such building or part thercof which is under construction on the date
immediately before the date on which this Chapler comes into force,
the owner shall underlake and carry out such additional fire prevention
and fire safely measures as are specified in the notice served on him
under section 33,

(2} The owncr or occupier of a high-risk building, as the case may
be, shall furnish Lo the Director or the nominated authority a ‘Fire Safety
Certificate’ in the prescribed form issued by a licensed agency in Lhe
manner prescribed.

{3) The State Government may require compulsory cndorsement of
‘Fire Safety Cerlificaic’ by the Director or by a superior nominated
authorily in respect of any class or classes of high-risk buildings as may
be notified by the State Government from time Lo time:

Provided that the Director or a superior nominated authority shall
not endorse any ‘Fire Safety Certificale” unless he or it is satisfied about
the fire prevention and fire safety measures including safety of electrical
installations and provision of supply of adequate quantity of waler for
fighting purposes made by the owner or nccupicr of such building.

{(4) The occupiers of all high-risk buildings shall carry out a mock
fire drill involving the watch and ward staff of such buildings every
year under intimation to the Director or the nominated authority in such
manner as may be prescribed and a certificate of performance of such
drill shall be lurnished 1o the Director or the nominated authority,
as the case may be.

* (3) No person shall tamper with, or aller, or remove, or causc any
injury or damage to, any fire prevention or fire safely equipment
installed in any such building or part thereof or instigate any other
person o do so.

'Srm fonlonnte 5 nn revon 00 Anes
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{Chapter HIA.—Fire Prevention and Fire Sufety.—Sections 11D, 11E.)

11D, A fire safety certificate duly endorsed under sub-section (3)
of section 11C shall be the ‘no objection’ regarding {ire prevention and
fire safety measures for a building or installation under the Indian
Explosives Acl, 1884, or the Explosive Substances Act, 1908, or the
Petroleum Act, 1934, or the Inflammable Substances Act, 1952, or the
Cinematograph Act, 1952, or the rules made thereunder, or under any
other law for the lime being in force, as required from the Direclor.

11E. (1) With effect from such date as the Staie Government may,
by notification, appoint in this behalf, there shall be levied a special
fee for the purposcs of this Act on the awners of such c¢lass or classes
ol high-risk buildings within a local area in which this Act is in force
as may be prescribed:

Provided that no special fee shall be levied on any such building
or part thereof, which by viriue of its being used for any of the purposes
referred 1o in section 12, requires a licence under that section.

(2) (a) The Stale Government shall prescribe by rules the rate of
special fee for different classes of high-risk buildings on the basis of
the 1012l floor area of all the floors of a building as shown in the approved
building plan:

Provided thal the rate of such special fee may be different for different
local areas.

(b) The manner of imposition, assessment and collection of such
special fee shall be such as may be prescribed.

(3) The special fee referred 1o in sub-section (1) shall be payable
by the owner of a high-risk building at 1he time of submission of
application to a local authority for approval of the building plan under
the building rules:

Provided that in the case of every high-risk building referred to in
sub-section (1), the construction of which has been completed on any
date before the date of coming into force of this Chapler or, in the case
of any such building the consiruction of which has been completed on
or aflter the date of coming into force of (his Chapter, the special fee,
unless it has already been poid in accordance with the provisions of
any other law in force on the date immediarely before the date appointed
under sub-section (1), shall be payable,—

(a) in the former case, by the owner or, il the owner is not
iraccable, the occupier, and
(b} in the latter case, by the owner,

of the building within three months from the date of receipl by the owner
or occupier, as the case may be, of the notice of demand in this behalf,

8e¢e fool-nolc 5 on pace 200, aufe.
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{Chapter IHIA.—Fire-Prevention and Fire Safery.—Section 1 F)

(4) The Siate Government may also levy annuatly a further special
fee referred to in sub-section (1} with a view to defraying Lhe expenses
for regular checking and inspecticn and olher incidental expenses so
as (o require and cause the occupier of a high-risk building to keep
necessary installations in fil condition, and such special fee shall be
payable by the occupier, in the case of a building cxisting on 1he date
immediately before the date appointed under sub-section (1), from the
date appoinled under sub-section (1), and, in the case of 2 building the
construction of which has been completed on or after the date appointed
under sub-section (1}, from the date of occupancy of the building as
may be ccrtified by the Jocal authority, and in advance annually at the
time of submission of the ‘Fire Safety Certilicate’ under sub-section (2)
of section 11C:

Provided thai the liability of the occupier 1o pay the special fec under
this sub-section shall be only 1o the extent of the special fee payable
in respect of the floor area of the building under his occupation including
his share of the area comprising common facilities in such building or
parl thereol.

Explanarion.—Notwithstanding anything contained elsewhere in
this Act, lor the purposes of this section and section 11C, "owner" shall
include a promoter as defined in the West Bengal Building (Regulation
of Promotion of Construction and Transfer by Promoters) Act, 1993,
or a co-operative sociely, or a company or an owner of an apartmenl
as defined in the West Bengal Apartment Ownership Act, [972.

11F. (1) The Director may, from lime Lo time and in accordance,
with such qualifications, experience or other matter in this behalf as
may be prescribed in respecl of such classes of buildings as may be
preseribed, grant any person or associalion of persons, a license to act
as licensed agency for the purposes of this Act.

(2) Every such license shall be renewed every three years.

(3) The Siate Government may, from time 1o time, prescribe a scale
of fec for licensed agencies in respect of any class of building, if there
is no written contract in this behalf to the contrary.

(4) Where the Direclor has reason 1o believe that any person te whormn
a license has been granted under sub-section (1} has contravened any
provisions of this Act or the rulés made thercunder or has failed to comply
with Lhe conditions of the license or is unfit to hold the license by reason
of incompetence, misconduct or any other reasons, the Director may,
after giving the person a reasonable opportunity to show causc, suspend
or cancel the license, after recording ihe reasons in writing.

tSee foot-note 5 on page 200, ante,
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{Chapter I1iA.—Fire Prevention and Fire Safery—Sections 11G-11K.)

'11G. No person, other than a licensed agency, shall carty out, in
the manner prescribed, the work of providing fire prevention and fire
safety mcasures or performing such other related acuvities required
to be carricd out in any high-risk building or pan thereof under this
Acl.

'T1H. Where the wilful default on the part of a licensed agency in
respect of fire salety of any building or premises is compromised, such
licensed agency shall be liable to criminal prosecution ard, in the event
of any fire accidenl in such building or premises, shall make good all
damages on account of such fire accident.

111 (1) Any person aggrieved by an order of the Director under
this Chapter may, within thirly days of the service of the order, prefer
an appceal to such authority as may be preseribed.

(2} The manner in which an appeal shali be filed and the manner
of deciding the appeal shall be such as may be prescribed.

11J. Whoever conlravenes any provisian of Chapter IIIA ar the
rules made thereunder or fails to comply with any requisition lawfully
made to him under any provision of Chapter IIIA or the rules made
thercunder shall, withoul prejudice o any other action that may be
taken against him under section 36 or seclion 37, be punishable with
imprisonment for a term of three years which may extend (o five years
or with fine of twenty thousand rupecs which may cxtend 1o five
lakh rupees or with both and, where the offence is a continuing one,
with a further fine of one thousand rupees which may extend 1o ten
thousand rupees for every day during which such oifence continues
afer the conviction far the first such offence.

11K. Any person associated with a liccnsed agency for any of
the purposes of Chapter IIIA, who knowingly furnishes a false ‘Fire
Safety Certificate’, shall be punishable with imprisonment {or a term
of three years which may cxtend to five years or with fine of twenty
thousand rupees which may extend to five lakh rupees or with
both.

1See foot-nole 5 on page 200, anfe.
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{Chapter IV.—License for storing hazardous substances.—Sections 12-14.)

CHAPTER 1V.
'License for storing hazardous substances.

*12. No premis¢s in any area where this Act is in force shall be
used for the purpose of stering or processing at any material point of
time hazardous substances beyond such quantity as may be prescribed
unless the owner or accupier Lhereof shall have previously been granted
a license by the Collector,

"13. No license 1o use any premises for the purpose referred 1o in
section 12 shall be granted unless such premises conforms to such
condittons as may be preseribed.

‘14. An application for license referred 10 in section 12 shall be
made to the Colleclor in the prescribed form along with an authenticated
copy of the requisition for fire safety issucd by a licensed agency and
duly endorsed, in such manner as may be prescribed, by the Direclor
or superior nominated authority, and such other documents as may
be prescribed. The Collector shall, on scrutiny of the application, the
requisition for fire safety and other documents, compute the annual fee
payabte by the applicant and shall, on payment of such fee in advance,
issue the licence to the applicant on such terms and conditions as may
be prescribed:

Provided that any owner or occupier of any premises which requites
a license under section 12 and who holds a valid license under this
Act on the day immediately before the date of coming into force of
the West Bengal Firc Services (Amendment) Act, 1996, shall not be
required 1o apply lor a license but shall, at the time of rencwal, make
an application for a fresh license under this Act:

Provided further that where any owner or accupi¢r of any premises
which requires a license under section 12 has made an application for
a license under this Act before the coming into force af the West
Bengal Firc Services (Amendment) Act, 1996 but has not been granted
a license till the date immediately before the dale of coming into force
of that Act, such owner ar occupier shall be required to make an
application for such license in accordance with the provisions of
this Act.

"The heading 1o Chapter [V was subslituted forthe criginal heading by s. 18 of the Wesi
Bengal Fire Scrvices {Amendment) Act, 1996 (West Ben, Act VI of 1996).

“Section 12 was substituled for the original section by s, 19, ibid. Prior to this subshiution,
the words "or as a workshop™, were inserted in the original section, by 5. 7 of the West Bengal
Fire Services {Amendment) Acl, [95] (West Ben. Act XXVI[ of 1951}

*Section 13 was subslituled for the original section by 5. 20 of the West Benga! Fire Services
(Amendment) Act, 1996 (West Ben. Aci VI of 1996). Prior Lo this substitutian. the words
“or as a workshop". were inseried in the original section, by s. 8 of the West Bengal Fire
Services (Amendment) Acl, 1951 (Wesi Ben. Act XX V11 of 1951),

‘Section 14 was substituted for the oniginal section by s. 9, ibid. Laler. Lhe same was
resubstiluled by s. 21 of the West Bengal Fire Scrvices (Amendment] Acl, 1956 (Wesl Ben.
Act VI of 1998), Prior 1o these subsiillions, the word “area™, was substiluled [or the words

"local area", in the previous section 14, by 5, 14 of the West Bengal Fire Services (Amendment)
Act VBEA FWaer Ben A0 YY1 nf 10RM
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{Chapter IV.—License for storing hazardous substances.—Section 15.}

'Crug.!dilin?:-' 15. *(1) Non-fulfilment of any fire prevention and fire safety
ﬁé‘;ﬂw measures as may be referred to in the “Fire Safety Certificate’ shall be

a brcach of a condition of license.

*2) Every license granted under section 12 shall be required Lo be
renewed annually; application for renewal of license along with duly
endorsed ‘Firc Safety Certificate’ and such other documents as may be
prescribed shall be made to the collecter, who shall renew the license
on such scruliny as he may consider necessary and on payment of the
prescribed annual fees:

Provided that if an applicant 5o desires, hie may renew the license
for three years at a time on payment of the prescribed (ees.

%(3) The annual fee shall be payable in advance in respect of the
period commencing from the date from which the premises is used for
the purpose referred to in section 12 in the case of new license, and
from the date following the date of expiry of the license in the case of
ihe renewal of license.

"The marginal rate’to seclion 15 was substituted for the oripinal "warginal note'
by s. 22(a) of the West Bengal Fire Services (Amendment) Act, 1996 (Wesi Ben, Act VII
of 1996},

*Sub-secrion (1) was substiluted far the orginal sub-section by s. 22(b), ibid. Prior1o1his
substitulion Iere occurred following changes, namely:—

{1) thcwords “oras a workshop™ were insened by s. 10{a)(1) ol the Wesi Bengal Fire

Services (Amendment) Act. 195) (West Ben. Act XXVIE ol 1951},

(i) the word “area” was substituted for the words “local arcz'” by s. 15{1)(a) of the
Wesr Mengal Fire Services (Amendment) Act, 1960 (\West Ben. Act X X! of 1960),

{iit} the words "in the prescribed farm lora license™ were inserted by s, 1501 Xb), ibid,

{iv) thr words “one metre 1o 2 cenfmelra” were Subslilulled for the words “eight leet
laaninch by s, 2 of the West Bengad Fine Services (Amendmeni) Acl, 1962 (West
Ben. Act XXV of 1962).

(v} the words “or in the workshop” were insened by s. 10¢a){ii) of the West Bengal
Fire Scrvices (Amendiment) Act. 1951 (West Ben, Act XXVII of 1951),

(vi) ihe word “and™ was omitied by 5. 15(1)ic) of the West Bengal Fire Services
{Amendment) Act, 1960 (Woest Ben. Act XXI of 1960),

(vi1} clause (bb) was inseried by s. 15(1)(d). ibid. and

(viii} a proviso was added by s. 15(2), ibid.

*Sub-seclion (2) was substituted for the original sub-section by 5. 10(b) of the West
Bengal Fire Services (Amendment) Act, 1951 (West Ben, Act XXVII of 19513,
Later, the same was resubstitated by s. 22¢¢) of the Wesi Bengal Fire Services
(Amendmen) Act, [996 (West Ben. Act VIT of 1996).

“Sub-scclion (3) was substiluted for the original sub-section by s. 22{d). ibid. Pricr to
this substitution, the words “who shall reler thee cose 10 the Director and 1the Collector
shall grant or refuse rencwal as may be recommended by the Direclar”, in the original
sub-seetion, were subslituted for the words “who may in his discretion prant or refusc
renewal” by s 10(c) of the West Bengal Fire Services (Amendment) Acl, 1951 (West

Man Aqr ¥WLTTL SN
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{Chapter IV—License for storing hazardous substances.—Section 15.)

(32} When a license is granted under this section or on
application under section 14 accompanied by a plan in
duplicate of such building or place oF when a licensc is
tenewed on application submitled with a plan in duplicale
under proviso (b) to section 14, a copy of the plan
authenticaled by the Collector in the manner prescribed
shall be returned Lo the licensee. *[Such authenticated copy
shall be preserved in good condition by the licensee and
he shall produce it befare an inspecting officer for scrutiny
whenever demanded].

Y(3b) Every license granted under sub-secrion {2} shall have
effect from Lhe date on which the license is graned and
the renewal of every license renewed under sub-section
(3) shall have effect from the date following the date of
expiry of the license which is renewed:

Provided that where for any reason no order cither
granling or refusing a license is madé under sub-seclion
(2) within a period of thinty days from the dale of reccipl
by the Collector of the application for the license, the
applicant may, on the expiry of such period and for so
Jong as the license is not refused, usc the building or place
cancerned far the purpose for which the license is applied
for, and if the license is subsequently granted, the license
shiall have cEfect, from the date following the date of expiry
of such period.

*4d) A licensc or rencwal of a license, for which an application
has been duly made under *(section 14,] shall not be
granted if the Collector is satisfied that the area in which
the “[premises) praposed to be used or continued to be
[used for the purpose referred to in section 12 is]
unsuitable for the purpose. Where any such license or
renewal of license is refused, the Collector shall record
in writing the rcasons for such refusal and shall
communicate his order of refusal to the applicant.

"This new sub-section (3a) was insened by s. 10{d) of the West Bengal Fire Services
(Amendment) Act, (951 (West Ben. Act XXVIT of 1251).

*These worls were added by s. 15(3) of the West Bengal Fire Services (Amendment)
Acl, 1960 (West Ben. Act XX of 1960).

’Sub-section (3b) was insercd by s. (54}, ibid.

*Sub-seclion (4) was substitoted for the original sub-section by 5. 15(5). ibid.

*The word and figares within Lhe square brackeis were substiluted for the words, liguses
and brackets “sub-section (1) or sub-seccion (31.” by s. 22(c)i) of the West Bemgal Fin:
Services {Amendment) Acl, 1996 (West Ben. Act VII of 1996},

“The word “premises" was substituted for the words "building or place™ by s. 22(e}ii).
ihid.

"The words within the square brackets were subsiituled (or the words “used as a wirne-
hanen ar warkchan is in (he public interest” by s. 22(e)(il), ibid
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(Chapter IV.—License for storing hazardous substances.—Sections 16-18.)

(5) An appeal shall lic to the Commissioner from an order
refusing a licensc or the rencwal of a license. {The period
of limitation for presenting such appeal shall be thirty
days *(against) the date of receipt of the communicatien
referred 1o in sub-section (4):

Provided that no appeal shall be enteriained unless the
memorandum of appeal bears *(such court-fee stamp as
may be prescribed.)]

16. Every application for a license under section 14 ** * * ghall
be disposed of within *[sixty] days from the date of its receipt by the
Collector and if it is nol disposed of within that period, the applicant
shall not be liable to any penalties under this Act, *[for the use of the
premises for the purposes referred to in section 12,] after the said
period of Ysixly] days, so long as such application is not refused by
the Coliector.

17, [(Conditions 1o whicl a license shall be subject.)—Omitted by
5. 24 of the West Bengal Fire Services (Amendment) Act, 1996 (West
Ben. Act VI of 1996)).

18, (1) The annual fce for any premises, which requires a license
under section 12, shall be such as may be prescribed:
Provided that the State Governmenl may by rules prescribe different
rates of annual fee for different hazardous substances and for different
local areas.

'The partion within the square brackets was added by 5. 15(6) of the YWesl Bengal Fire
Services (Amendment) Act, 19560 (West Ben, Acl XXI of 19&80).

*The word within the irst brackels was substituted for the word “from" by 5. 22(f)(i)
of the West Bengal Fire Services (Amendment) Act, 1996 (West Ben. Act VIE of 1996).

*The words within the first brackels were substinted fior words “'a Court-fee stamp of one
rupee' by s, 22(E){ii}, ibid.

“The words and figures "'or ynder section 15" were omitted by 5. 23a). ibid.

b_d"Thc waord within the square brackets were substituted for the word “thirty" by 5. 23(b).
1011,

*The words and figures within the squarc brackets were substituted for the words
“for the use as o warchouse or as a workshop of the building or place in respect of which
the applicaiion was inade,” by s. 23(c), ibid.

"Section 18 was substituted forihe original by s, 25, ibid. Prior Lo this substilnian, there
occumed [ollowing changes, namely:—

(i) sub-sections (1), (1a) and {1b) were substituted for the ariginal sub-
section (1) by s, 16(a) of the Wes| Bengal Fire Services (Amendment) Act,
1960 (West Ben. Act XXI of 1960},

(ii) the words “or as a workshop™ wese insened by s. 13(b){i) of thc Wesl Bengal
Firc Services {Amendment} Act, 195] {WesL Ben, Act XXV of 1951},

(iii) the words “and for diiferent classes of workshops according 1o the nature of
1he pracessing carried on or the quantity or nature of the articles processed
therein” were added by s. 13(b)ii), i,

{iv) the first proviso 10 sub-section (2) was substituted for the original proviso by
s, 16(b) of the West Bengal Firg Services (Amendment} Act, 1960 (West Ben.
Act XX of 19603,

{Foot-nole 7 conlinued to next page.)
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XVIII of 1950.]
{Chaprer IN.—License for storing hazardous substances.—Section 19.)

(2} A rebate in annual fee at such rate as may be determined by
the State Government shall be altowed in the presciibed manner in respect
of the premises where the owner or occupier maiatains his own fire
services, cmploying qualified and full-time fire personnel supporied by
adequate Dre-fighting appliances:

Provided thar a monthly return of the fire-fighting appliances, firc
persennel and such other details as may be prescribed shall be furnished
to the Director or the superior nominaled authority and such fire services
shall be subject 1o inspection by the Director or (he superior nominated
authorily:

Pravided further that in case the fire cover provided is found o be
inadequate, such rebate may be withdrawn anrd the annual fee for the
period commencing {rom the date on which the lire cover became
inadequate, may be required te be paid.

19. Whenever '* * * g change in the occupation of any *[premises  Changein
requiring 2 license under scciion 12] occurs, the person entering into gf.f"fg;‘#;‘&qc
occupation of the same shall, within two weeks of his so entering imo  or workshop
occupatian, give ratice in wriling to the Collector of such change of L%E?md,
occupation, and shall thereupon pay “[such fee as may be prescribed;]
and his name shall accordingly be substituted in the license in respect
of the “[premises requiring a license under section 12] [in lien of the

name of the previous occupier.)

(Foot-nore 7 continued [rom page 220.)

{¥) a funher provise was added 1 sub-section (2) by s. 2(2) of the Wesl Bengal
Firc Services (Amendment) Act, 1957 (West Ben. Act XHT of 1957),

(vi) the words "a building or place used as a warchouse or as a workshep”
were substituted for the words “building or place used as o warchouse™, in
sub-section (3), by s. 13{c)(i) of the Wes| Bengal Fire Services (Amendment}
Act, 1951 (Wesi Ben. Act XX VI of 1951),

(vii) the word "and" was omied by s. 13(c)ii), ibid,
{viii) a proviso was added to clavse (a) of sub-seciion (3) by s. 13{¢)iii}, ilvd.

(ix) thewonls “forsuch building or place separalely’” wene inserted wilh irospeclive
¢fect, in provise to clause {a) of sub-section (3) by s. 2(b}i} of the West Bengal
Fire Services (Amendment) Aci. 1957 (West Ben. Aci Xtl1 of 1957), and

(x) the words, figures and brackels “and the annual fee referred 10 in sub-
scetion (2] and the maximum for the anmual (ee referred (o in the first proviso
10 sub-sectian (2) shall be calculated separaicly for such building or place and
Ihe annual fee so calculated shall be payable under sub-section (1) separately
far such building or place”” were inscrted with retrospective effeet, in proviso
to clause (o) of syb-seciion (3) by 5. 2{b){ii), ibid.

"The woxds "and so often as"” were omilted by s, 26(a) of the West Bengal Fire Services
{Amendment) Act, 1596 (West Ben. Aci Vil of 1995),

*The words and (igures were substituted for the words “warehouse or workshop” by
5. 26{b}. ikid. Pricr Lo this substinttian the words “or workshop™ wene insceted by s, 14 of
the West Bengal Fire Services (Amendment) Act. 1951 (Wesl Ben. Act XXVII of 1951).

*The words within the square brackets were substituled for the words ~a fee of len upecs;”
by 5. 26{c) of the West Bengal Fire Services (Amendiment) Act, 1995 {Wesi Ben, Act Y1
of 1996).

“The words within the square brackets were substilvied for the words “for the name of
the Tnct srrnniar™ hv s 260dY. ihid.
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(Chapter IV—License for storing hazardous substances.—
Sections 20-23.)

120. A license issued under section 14 may, without prejudice 10
any other action that may be taken against the licensee, be suspended
or withdrawn by the Collector, afier giving the licensee an opportunity
of being heard, if, in the opinion of the Collector, it is necessary to do
so in the public interest or il there has been a breach of any prescribed
condition.

21. [(Magistrate may cancel or suspend license.).—Omitted by
5. 28 of the West Bengal Fire Services (Amendmemt) Act, 1996 (West
Ben. Act VII of 1896)].

22, The Collector may delegate any of his powers, dutics and
functions under this Chapler to any officer or officers *[, not below the
rank of Sub-Divisional Officer,] subordinate to him.

323. (1) The Swale Government may, by general or special order
published in the Official Gazerre, direct that such of the powers, dulies
and functions of the Colleclor under this Act as may be specified in
the order, shall be exercised and *[performed also by such other officer
ar officers as may be specified therein.]

L * * * * * ¥ - *
% * .* * * " * *
% * * * * » * »
S * * * * % * *
b * » * * * * * *
ok £ % * & * k3 * W

!Section 20 was substituted for the original section by s, 27 of the West Benpal Fire Services
{Amcndment) Act, 1996 (\West Ben. Act Y1l of 1996),

“The words within the squarc brackets weee inseried by s, 29, ibid.

*Section 23 was substiluled [or the arginal section by s. 17 of the West Bengal Fire
Services (Amendment} Act, 1960 (West Ben. Act XXI ol 1960).

‘The wards within the square brackets wens substitaled for the words “performed also
by—" by 5. 30(a) of the West Bengal Fire Services (Amendment) Act, 1996 (West
Ben. Act VI of 1996).

b ;Cl:tuscs {a). (b)), (c) and {d) ta sub-scction {1} of scction 23 were omilted by s, 30b),
ibidl.
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XVIH of 1950.]

(Chaprer IVA—Temporary Sirctires and Pandals.—
Secition 23A.)

'CHAPTER IVA.

Temporary Structures and Pandals,

123A. (1) A person who intends 10 erect a lemporary structure or
pandal with roof or walls made of straw, hay, «lu grass, golpata, hogla,
darma, mat, canvas °[, tarpaulin, polythene sheets and high density
polythene} or other {ike material *[in an arca where this Act is in foree),
for usc as a place where members of the public may assemble, shall
apply to the Director “[or the superior nominated authority along with
the prescribed fees] for permission 1o erect such suucture or pandal
and such permission shall not be refused if the structure or pandaf
conforms 10 the conditions that may be prescribed in this behalf *[and
the fee as may be prescribed in this behalf is paid]:

*Provided Lhat the State Government may prescribe by rules the
essential requirements of a 'Fire Safety Certificate’” in respect of any
class or classes of temporary struciures or pandals.

(2) No structure or pandal referred 1o in sub-section (1) shall be
erected—

(a) unless it conforms to the conditions referred Lo in sub-
section (1) 7[and the fee referred 10 in sub-seclion (1) is
paid]; and

(b} unless permission of the Direcior *[or the superior nominated
authority] has been granted under sub-section (1):

Provided that where no order granting or refusing the permission
is made within such period as may be prescribed in this behalf, the
structure or pandal may be erected if it conforms Lo the conditions referred
1o in sub-section (1).

Explanation.—Far the purpose of the above proviso, different periods
may be prescribed for different kinds of struciures and pandais.

IChapicr [VA consisling of scetion 23A was inserted by s. [7 of the West Bengal Fire
Secvices (Amendment) Act, 1951 (West Ben. Act XX VIl of 195]).

*The words within the square bragkets were inserted by 5. 2{a)(i) of the West Bengal
Fire Services (Amcodmen{) Acl, [988 (West Ben. Acl X1 ol 1988).

*The woerds within the square brackets were insered by s. 31(a)(i) of the West Bengal
Fire Services (Amendment) Acl, 1996 (West Ben. Act VI of 1996).

*The words within the square brackels were inserted by s, 31(a)ii), ibid.

*The words within the square brackels were inserted by s. 2{a)(ii} ol the West Bengal Fire
Serviees {Amendment) Aci, 1985 (West Ben. Act XT of 1988).

¢The proviso was added by s, 3{(a)(iil) of the West Bengal Fire Services {Amendment)
Act, 1996 (West Ben. Act VI of 1996).

*The words, (ipure and brackels within the square brackels were inserted by s. 2(b) of
the Wesl Bengal Fire Services (Amendment) Acl, 1988 {West Ben. Act X1 of 1988).

“The words within the square brackets were inserted hy s. 31(b) of the Wesi Bengal Fire
Qamdirne FAmendimenty Aer 1004 (Wea Ren Acr VI nf 1996Y
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{Chapter Y.—Penaliics.—Sections 23B, 23C, 24, 25.)

CHAPTER V.
Penalties.

123B. The Director or the supetior nominated authority with the
assistance of the local authority and under police protection shall
dismantle a 1emporary structure or pandal erected in contravention of
the provisions of sub-section (1), and the cost of such dismantling shall
be charged 10 the person who sa erects the temporary structure or pandal,
as the case mnay be.

323C. Any persan who, being in charge of a vehicle, contravenes
the provisions of section 5C shall be punishable, on conviction
% x * with fine which may extend to ‘[two thousand]
rupees.

24. Any person who, within any *{area] in which this Act is in force,
lets ofl rockets or sends up fire-balloons or sells lire-works without
oblaining a license, or where a license to sell fire-warks has been granted,
breaks any of the prescribed conditions specificd therein] shall be
punishable, on convicion 7* * * * with finc which may extend
o ¥[five thousand) rupees for every such affence.

25, If any rockets are let off or [ire-balloons sent up from within
the precints of any private premiscs or compound without a license, the
owner or occupier or person under whose immediate control the premises
ar campound is, shall, unless he can prove that the offence was committed
without his knowledge, be punishable, on conviction %% * * * * with
line not exceeding "[five thousand] rupecs.

'Section 23B was firsl inscried by s. 18 of the \West Bengal Fire Services (Amendment)
Act, 1960 (West Ben, Act XXI of 1960), Laler 1the same was re-subsiituted by s. 32 of the
West Bengal Fine Services {Amendment) Act, 1996 {(\West Ben, Act VII of 1996).

*Section 23C was inserted by 5. 18 of 1the Wesl Bengal Fire Scrvices (Amendment)
Acl, 1560 (West Bep, Act XX1 of 1960).

*The words “beforc a Magisirare” wen: omilled by s. 33(a) of the West Bengal Fire
Services {Amendment) Act, 1996 {(West Ben, Act VI of 1996).

*The words within the square brackets were substituted for the words “one hundred”

by 5. 33(b}, ibid.

*The word within the square brackets was subsiituted for the words “lacal arca™
by s. 191} of the West Bengal Fire Services {Amendment) Act, 1960 (West Ben,
Act XX) of 1960).

*The words within the square brackets were inseried by s, 19(2), ibid.

TThe wards “beflore a Magistle™ were omitted by s, 3d(a) of the West Bengal Fire
Services (Amendmers) Act, 1996 (Wesl Ben. Act VII of 1956),

"The words within the square brackels were substituted for the words “one hundred™
by 5. 34(b), ibid.

*The words “before a Magistrig™ were omilled by s 35(a), ibid.

“The words within the square brackels were substituted for the words “one hundred”
by s. 35(b). sbid,
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XVIII of 1956.1

(Chapter V.—Penalties.—Secrions 26, 27.)

26. Any person who without a licensc uscs any '[prewmises [or the
purposc referred (o in section 12] shall be punishable, on conviclion
= o« & o+ with fine not exceeding [five hurdred rupees or with
imprisonment for a term which may extend to (wo months ur with bolh,
and with further fine not excecding one hundred rupees for each day
during which he may continue to so use] such “[premises.]

27.  Any person who ¥, for the purpose referred to in section 12,
uses any pretises] in respect of which a license has been refused, or
afler the license in respect thereof has been cancelled or during the
time for which such license has been suspended, shall be punishable,
on conviction % * ¥ * with fine nol exceeding Y[live hundred
rupecs or with imprisonment for a lerm which may extend to two
monihs or with both, and with further fine not exceeding one hundred
rupces for cach day during which he may continue 10 so use such
S{premises.)]

‘The words and figures within 1be square brackets were substituted for the words “building
or place as a warchouse or as a workshop by s. 36(a) of the Wesi Bengal Fire Services
{Amendment) Acl, [996 (West Ben. Act VII of 1996). Prior to 1hts substitution 1the words
“oras s workshop" were inserted by s. [ B{a} of the West Benpal Fire Services (Amendment)
Act, 1951 (West Ben, Act XXV of 1951).

*The words “belore o Magisirate” omitied by s. 36(b), ibid.

SThese words within the squage brackels wene substituted (orthve words “one hundsed napees
for each day during which he may so use or continue 1& use™ by 5. 20 of the West Benpal
Fire Scrvices {Amend-menl) Act. 1960 {Wesl Ben, Act XX of 1960).

“The ward within the square brackets was subsiiluted for the words "warehouse
or workshop™ by s, 36(c) of the West Bengal Fire Services (Amendment) Act, 1996
(West Ben. Act VI of 1996). Prior 1o this substitution, the words “or workshop'™ wer
added by s. |8{b) of the West Bengal Fire Services (Amendment) Act, 1951 (West
Ben, Act XXVII ol 1951),

*The words and figures within the square brackels were substitutzd for the words
“uses any warglivuse ar workshop™ by s, 37(a) of the West Bengal Fire Services {Amend-
ment) Act, 1998 (West Bea. Act VI of 1996), Prior to this substitution. the words “or
workshop” were inserted by 5. 19 of the West Bengal Fire Services (Amendment) Aet,
1951 (West Ben. Act XXVIL of 1951).

*The words “before a Magisirate” were omilted by s 37(b) of the West Bengal Fire
Services (Amendment) Act, 1996 (West Ben, Act VIT of 1998).

*These words were subshiluted Tor the wores “four hundred rupees and 1o further
fine not exceeding one hundred rupees for every day during which any such ware-
bouse ar workshop may be so used as aforessid” by s, 21 of the West Bengal Fire
Services (Amendment) Act, 1960 {Wesi Ben. Act XX of 1960).

"The waord within lhe st brackets was substitted for the words “warchouse ar
workshop™ by 5. 37(¢) of the West Bengal Fire Services (Amendment} Act, 1996
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(Chaprer V—Penuliies.—Sections 28-32.)

Penally for 28. Any hoider of a liceasc who breaks any ol the conditions under
E;:l:tllci{}:r[s which a license is held in respect af any '[premiscs] shall be punish-

able, on conviction *  * *  * wilh fine not exceeding one hundred
rupecs *[or with imprisonment for a term which may extend o one
maonth or with both] for zny one such offence.

Penalry for 29. If*™* * * *iherc be a change in the occupation of *[any
(alkingto premises referred to in seclion 12,] the person entering inta occupation
f::;&lfg:ﬁ'g; fails to give a notice and (o pay the fees required by section 19 such
ofwarcheuse  person shall be punishable, on conviction ** ¥ % * with [ine not
ofworkshop.  axcecding 7[five thousand] rupces for each day during which he may

sQ use or continuc 1o use *[such premises.]

30. [(Penalry for giving false information 1o Collector respeciing
license.).—Omiited by s. 40 of the West Bengal Fire Services fAmendment)
Act, 1996 (West Ben. Act VII of 1996)].

31. [(Penaity for using as resideiice of warehouse tised for pressing
Jure or cotion).—Omitted by 5. 41, ibid.]

Owneror ¥32, 'Whenever on enquiry into an incident of fire by the District
occupierof  Magisirate or by the commitee specially coastiluted by the State

:}",;:,L,l;:fs?; Government under sub-section (LA) of section 8 it is established that

compensate  the incident of fire was due to wilful default or negligence on the part

person of the owner or occupier ol any building or premises, such owner or

allecied by ] ,

irc. occupicr shall be liable 1o compensate every person affecled by such fire
for the loss sustained by him in addidon 1o his being liable to criminal
prosecution,

'"The word within the square brockeis were substitwted lor the words “warchoyse
or workshop” by s, 38(a) of vhe West Bengal Fire Senvices (Amendmen} Act. 1996 (West
Ben. Act VII of 1996), Pror (o Ihis substilulion the wards “or workshop™ were inserted
by 5.520 of the West Bengal Fire Services (Ameadment) Act, 1951 {(West Ben, Act XXVIL
ol 1951}

*The wards “before a Magistraie™ were amiticd by s 38(b) of the West Bengal Fire
Scrvices (Amendment) Act, 1996 {(West Ben. Act VII of 1996),

'The words wilhin Lhe squace brackets were inserted by s. 22 ol the Wesi Bengal
Fire Services (Amendment) Act, 1960 (West Ben. Act XXI of 1380),

*The words “and so oficn as” were omitted by 5. 39(a) of the Wesi Bengal Fire
Scrvices (Amcndment) Act, 1996 (West Ben, Act VI of 1996),

*The words and figures wilhin the squarc brackets were subsitiuted for the words
“any warehouse or workshop” by s, 38(b), it*d. Prior 1o this substilution. the words
"or workshap" were insened by s. 2) of the West Bengal Fire Services (Amendment)
Ael, 1951 (Wesi Ben. Act XXV ol 1951),

*The words “before a Magisirale” were omilied by s. 39(c) of the West Benpal Fire
Services (Amendment) Acl, 1996 {West Ben, Act VIT of 1995).

The words within the square brackels were substituted for the word “Iweniy” by
5. 39(d), bid.

*The words within the square brackels were subsiiuted for the words “such ware-
hause or workskop” by s. 39{c), ibid. Prior 1o this subsiilution, the werds "or
workshop” werc inserted by 5. 21 of the West Bengal Fire Services (Amendment)
Act, 1951 {West Ben. Act XXVII of 1951),

Section 32 was substituted lor the original seclion by s, 42 of the Yest Bengal Fire
Scrvices {Amendment) Act, 1996 (West Ben. Acl VI af 1996), Prior (o this substitu-
tion, the words "onc hundred napees” were subslituted for the words “lwenty rupees”
by 5. 22 ol'fhc West Bengal Fire Services (Amendment) Act, 1951 (West Ben.
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XVIII of 1950.]

{Chapter V-—Penalties.—Sections 33, 33A.)

133. (1} Where an offence under this Act has been committed by  Offenceshy
a company, cvery persan who, at the lime the offence was committed, — €0Ipanies.
was in charge of, and was responsible to, the company for the conduct
of the business of the company, as well as the company, shall be deemed
to be puilty of the offence and shall be liable to be proceeded against
and punished accordingly:

Provided that nothing contained in this sub-section shall render any
such person liable to any punishment, if he praves that the offence was
commiited without his knowledge or that he had exercised all due
diligence 1o prevent the commission of such offence,

(2) Notwithstanding anything contained in sub-section (1}, where
any offence under this Acl has been committed by a company and il
is proved that the offence has been commmitied with the consent or
cannivance of, or is altributable to any neglect on the part of, any
director, manager, secretary or other officer of the company, such
director, manager, secretary or other afficer shall be deemed 1o be guilly
of that offence and shall be liable to be proceeded against and
punished accordingly.

Explanation.—For the purposes of this scction,—

(a) “company” means a body corporate and includes a firm
or ather association of individuals; and -
(b) “direclor”, in relation (o a {irm, means a pariner in the {irm,

“33A. Any person who erecls any structure or pandal in contravenion  Penalty for
of the provisions of sub-section (2) of section 23A, shall be punishable, ?ﬁ;ﬂi
on conviction ™ * * = Ywith fine not cxceeding *(fifty thousand) oe.in
rupees ot with imporisonment for a tlerm which may exiend to six months ~ contraven-
or with both, and with further fine not exceeding (three thousand) rupees  2onoF

. . h - section 23A.
for each day] during which such contravention continues.

!Scction 33 was subsiilvied for the original seclion by 5. 43 of the West Bengal Fire
Services {Amendmenl) Act, 1396 (MWest Ben. Act VI of 1996). Prior to this substitution.
the words “onc hundred rupees” were subsiitied for the words "twenty rupces”
by 5. 23 of the West Bengal Fire Services (Amendment) Act, 1951 (West Hen.
Act XXV of 1951),

*Section 33A was insened by s. 24, ibid.

*The words “before a Magistrate” were omilied by s, 44(a) of he VWest Bengaol Fice
Services (Amendment) Act, 1996 (West Ben, Act VI of 1996),

*The words within 1he square brackets were substituted for the words "with fine nol
exceeding onc handred rupees or with jmprisonment for a term which may extend to one
month or with bath, and with funther line nol eaceeding ten mapees for cach day" by
s. 3 of the West Bengal Fire Services (Amendment) Act, 1988 (West Ben. Acl X1 of 1988).
Prior 1o this substilution, the werds “or with imprisonment for a 1erm which may
cxtend to one menth or with bath, and with further fine not excecding len rupees for each
day™ were subslituted for the words “and to further fine not exceeding wwn rupees for
cveryday” by s. 25 of the West Bengal Fire Services (Amendment) Act, 1960 (West
Ben. Act XXI of 1960).

*The wards withip the first brackels were substiluled Jor the words “ene thousand™
by 5. 44(b} of the West Bengal Fire Services (Amendment} Act, 1996 (Wesl Bep. Act VII
of 1996), :

“The words within the [irst brackets were substituted for the words “one hundred™
bv s &40 ihid
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{Chapter ¥—Penalties.—Sections 33IB, 33C.—
Chapter VI—Miscellaneons.—Section 34.)

Penalty for '33B. Any person who wilfully obstructs, or offers any resistance
‘;E::;’T‘;""g lo, or impedes or atherwise interferes with the Director or any officer
exercising exercising powers under section 37A or any assistant accompanying
P°‘:’.°f5§;1g°f the Director or such officer while exercising such powers, shall be
SECHOR A punishable, on conviclion ** * * % * with fine not excecding
Mfive thousand] rupees.

Er‘rimbclcs_d 133C. All offences punishable under this Chapter shall be bailable
ailable an Sk ¥ ¥ ;
copnizable. and shall be cognizable.

CHAPTER VI

Miscellaneous.
Lmill’:l‘?““"‘ﬂf *34. (1) The Director or the nominated authority may emer and
p:;'mi';_i_or inspect any building or part thereof or any premiscs al any time beiween

sunrise and sunsct where such inspection appears necessary for
ascertaining the contravention, if any, of fire prevention and fire salcly
mcasures referred 1o in section 11C and of the conditions referred o
in section 13;

Provided that the Director or the nominated autkority may enter into
and inspect any such building or part thereof or premises at any (ime
if it appears to him or it 1o be cxpedient and necessary 1o do 50 in order
1o ensure safety of life and property.

(2) The Director or the nominated aulhority, as the case may be,
shall be provided with all possible assistance by the owner or occupier,
as the case may be, of such building or pan thereof or premises for carrying
out the inspection under sub-section (1).

Section 33B was inseried by s, 3 of the West Bengal Fire Secvices (Amendment) Acl,
1952 (West Ben. Act XI of 1552).

*The words "before a Magistrale™ were omitted by s. 45(a) of the West Bengal
Fire Services (Amcndment) Act, 199§ (West Ben. Act VI of 1996).

*The words within the square brackels were substituled for the words “on¢ hundred” by
5. 45(b), ibid.

‘Scction 33C was inseried by 5,. 26 of the Wesl Bengal Fire Scrvices (Amendmentl)
Act, 1960 (West Ben. Act XXI of 1960).

*The words, liguees and jeuer ', except where punishable under seciion 238, were
omitted by 5. 46 of 1the West Bengal Fire Services (Amendment) Acr, 1996 (West Ben.
Acl Vil of 19956}

*Scclion 34 was subslituted for Lhe original section by s. 47 af the West Bengal Fire
Services (Amendment) Act. 1996 (West Ben. Act V1L of 1996). Prior to this substiwtion,
there occurmed following changes, namely:—

() sub-seciion (1) 1o original section was substituted by s.. 27(a) of the Wesl
Bengal Firc Services (Amendment) Act, 1960 {West Ben. Act XXI of
1960), and

i the words "or the Mynicinal Corporation of Chandernagore” were
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XVIII of 1950.]

West Ben,
Act XX
of 1993,

Ben. AclTll
of 1913,

(Chapier Vi.—Miscellaneous.—Sections 35, 36.)

{3) When any such building or pari thereof or premises used as a
human dwelling is entered under sub-section (1), due regard shall be
paid to the social and religious sentiments of the occupiers; and before
any flat or pan of such building or premises in the aclual occopancy
of any woman who, according to the cuslom, does not appear in public,
is entered under sub-section (1), notice shall be given 1o her that she
is at liberty 1o withdraw, and every reasonable facility shall be affarded
10 her for withdrawing,

{4) Where the inspection js carried oul by the nominated authority
under the foregoing provisions of this section, it shall give a report
of any such inspection to the Director or the superior nominated
aulhority.

Explanation.—For the purposes of this section, “flat” shall have the
meaning assigned o it in the West Bengal (Regulation of Promotion
of Construction and Transfer by Promoters) Act, 1993.

'35, The Director or the superior nominated authority, as the case
may be, shall, after completion of the inspeclion of the building or part
thercof or the premises referred 10 in section 34, record his or its views
on the deviations from, or conlravention of, the requirements with regard
10 the fire prevention and fire safety measures or the inadequacy of, or
non-compliance with, such measures provided or 1o be provided therein
with reference to the structure of the building or the premises or the
naturc of activities carried on in such building or part thereof or premises
and issue a notice to the owner or occupier of such building or parl
thereof or premises directing him to undertake such measures, and within
such time, as may be specified in the notice. Where the owner is not
available, the occupier shall undertake such measures in the interest of
public safety, noiwithstanding anything contained in any other law for
the time being in force.

*36. (!) The Director may, in the event of non-compliance with any
notice issued under section 35, take such steps as may be necessary for
the compliance with such notice.

(2) All expenses incurred by the Director in relalion to any steps
taken by him under sub-section {1) shall be payable, on demand, by
the owner or occupier on whom such notice is served, and shall, if not
paid within 30 days of such demand, be recoverable under the Bengal
Public Demands Recovery Act, 1213,

'Section 35 was substituted for the origanal seclior by s. 48 of the West Bengal Fire
Services (Amendment) Act, 1996 (WesL Ben. Art VIL of 1996).

*Section 36 was substituted for the onginal section by s. 49, ibid.
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(Chaprer VIL.—Miscellaneons.—Secrians 37-37AA.)

Recovery 137. (1} The fees payable under this Act, if not paid within the time
of fees. provided in this Act or the rules made thercunder, shall be recoverable
as a public demand under the Bengal Public Demands Recovery Act,  Ben, ActIll
1913. of 1913.
(2) The State Government may remit payment of fees ip such cases
as may .be recommended by the Collector.

Director or 237A. (i) If the Director or the superior nominated authority is
e salisfied thal owing 10 inadequacy of fire prevention and fire safety

authorityle  measures, the condition of any high-risk briiding or part thereof is in

seatbuilding. 5 mminent danger 1o person or property, then, notwithstanding anything
contained in this Act or in any other law for the time being in force,
he or it shall, by order 1o be recorded in writing, require the persons
in possession or occupation of such building or part thereof to remave
themselves forthwith from such building or part thereof.

(2) If an order made by the Director or the superior nominated
authority under sub-section (1) is not complied with, the Director or
the superior nominated authority, as the case may be, may direct any
police officer having jurisdiction to remove such persons from such
building or part thereof and such police officer shall comply with such
direction.

(3) Adter the removal of the persons under sub-section (1) or sub-
section (2), as lhe case may be, the Director or the superior nominated
authority, as the case may be, shall seal such building or part thereof.

(4) No person shall remove such seal except under a writlen order
made by the Director or the superior nominated authorily suo motn or
on application by the owner or occupier.

(5) Any person who contravenes the provisions of sub-section (4)
shall be punishable with imprisonment for a term of theee years which
may exiend lo five years or with fine of (wenty thausand rupees which
may exicnd 1o five lakh rupees or with both. '

Powerofthe 337AA. (1) Whenever any storage of inflammable chemicals or

Director articles is made in any building or place in such manner as in the opinion
;grfl'-‘mo":b]c of the Directar is highly hazardous and is likely to endanger public safety,
chemicats the Director may direct the owner or occupier of such building or place

or articles. o remove such inflammable chemicals or articles within such time as
may be specified in the directions. ’

'Section 37 was substiluted for Lhe original section by s. 50 of the West Bengal Fire Services
(Amendinent) Act. 1996 (West Ben. Act V1T of 1996).

*Bection 37A was first inserted by s. 4 of the West Bengal Fire Services (Amendmenr)
Acl, 1952 (West Ben. Act X1 of 1952), Laicr the present secticn was substituted by s. 51
of the West Bengal Fire Services (Amendment) Acl, 1996 (West Ben. Act VI of 1996).
Prior to these insertion and substitution there occurred a change, namely:—

the word “weighmen' was inserted, in Lthe original section. by s. 28 of the West
Bengal Fire Scrvices (Amendmene) Aci. 1960 (WesL Ben. Act XXI of 1960).
3Scetion 37AA was insented by 8. 3 of the West Bengal Fire Services (Amendment}
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{Chapter VI.—Miscellaneonus.—Sections 37B-388B.)

(2) Ifsuchinflammable chemicals or articles are nol removed within

“the time specified in the direction, the Director may remove such

inflammable chemicals or articles with the help of police and such
chemicals or articles shall be forfeited 1o the Government.

137B. (1) The Collector may call for all necessary information
relating to the annual valuation of any building or place used as a
warehouse or workshop from the *[Commissioner of the Corporation
of Calcutra or the Chairman of the Commissioners of any municipality
in which this Act is in force or the Chief Executive Officer of the
Municipal Corporation of Chandemnagore, as the case may be,] for the
purpose of calculation of fees in respect of licenses under section 18.
(2) The [Commissioner of the Corporation of Calcutta or the
Chairman of the Commissioners of any municipality in which this Act
is in force or the Chief Executive Officer of the Municipal Corporation
of Chandernagore, as the case may be,] shall comply with such requisi-
Lion and furnish such information to the Collector within the prescribed
period.

38. (1) Any person aggrieved by an order under section 35,
scclion 36 or section 37, may, within thirty days of the service of the
order, prefer an appeal 10 such authority as may be prescribed for the
purposec.

(2) The manner in which an appeal shall be filed and the manmner
of deciding the appeal shall be such as may be prescribed.

S38A. No Courl shall eplertain any svit, application or other
proceeding in respect of any notice under section 35 or any step taken
under section 36 or any refusal (o pernil removal of seal under sub-
section (4) of section 37, and no such notce or step or refusal shall
be called in question otherwise than by preferring an appeal as provided
in this Act

S38B. (1) The District Magistrale within whose jurisdiction a local
area lies, or such other officer as may be prescribed for a local area,
may, by general or special order, cither before or alter the institution
of proceedings in this behalf, compound any offence punishable by or
under this Act or the rules made thereunder or withdraw from such
proceedings.

!Sectian 378 was inseried by s. 4 of the West Bengal Fire Secvices (Amendment)
Act, 19352 {(Wesi Ben. Act XI of 1952},

*These words within the square brackets were substituted fgr the words “Carporation of
Cateutta or the Cammissioners af a Municipalily in which this Actis in force.” by s. 29(a)
af the West Bengal Fire Services (Amendment) Act, 1960 {West Ben. Acl XXI of 1960).

'These words within the square brackels were substituted (or the words “Corporation
of Calcuita and the Commissioners of any Municipality in which this Acl is in force”
by . 2%b), ibid.

“Firstly, section 38 was substituted for the original section by s. 30, ibid. Later, the
present section 38 was substituted far the previous section by 5. 52 of the Wesl Bengal
Fire Services (Amendniat) Act, 1996 (West Ben. Act VIl of 1996).

*Scctions 318A and J¥B were inseried by s. 53, ibid.
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(Chapter VI.—Miscellaneous.—Sections 38C-40.)

(2) When an offence has been compounded under sub-section ([),
the offender, if in custody, shall be discharged, and no furlher proceed-
ings shall be 1aken against him in respect of the offence so compounded.

F"l:'li_‘“o‘ '38C. Save in the case of cognizable offences under this Act, no
cg,,nifmm Court shall take cognizance of an offence under this Act or the rules
af offence made thereunder cxcept on the complaint of, or upon the information
exceplon received from, the Dirccior or any other officer authorised by him in
complaint. .

this behalf.
gﬁ'cclfg:" '38D. No suit, proseculion or other legal proceeding shall lic against
rakenin any person {or anything which is in good faith done or intended to be
good fith. done under this Act or the rules made thereunder.
Officers '‘38E. Every officer and every other employee acting under the
and other . -
employees provisions of this Act or the rules made thereunder, shall be deemed

lobepublic o be public-servants within the meaning of section 21 of the Indion 45 of 1860
SECvants. Penal Code.

SEEE‘:} of 39. The Licensed Warehouse and Fire-Brigade Act, 1893, shall be
Actlof deemed 1o be repealed on and from the date on which this Act comes
1893. into force in Calcutta; and on and from such date—

(a) without prejudice 1o the application of section 8 of the
Bengal General Clauses Act, 1899, all rules, orders, Ben. Act]
declarations, financial arrangements and appointments  ©F 1899
made under the Licensed Warchouse and Fire-Brigade
Acl, 1893, shall continue in force in so far as they are nol
inconsistent with the provisions of this Act, until varied
or rescinded;

(b} all assets held by the Commissioner of Police, Calcutia, for
the use of and on behalf of the Fire Brigade, under the
Licensed Warehouse ond Fire-Brigade Acit, 1893, shall pass
10 and be vested in the State,

Eml-:fnlﬁus 40. (1) The Siate Government may, by notification ** * * *
e make rules? for carrying aut the purposes of this Act,

'Secuions 38C, 38D and 38E were inserted by s. 53 of the West Bengal Fine Services
{Amendment]) Act, 1996 (West Ben, Act VII of 1998),

“The words "in the Qfficial Gazette” wen: omilied by 5. 54(a), ibid.

'For rules made in exercise of the power conferred by this seclion, see the
[oltowing notifications of the Eocal Sell-Government Departinent, namely:—

{}} Nolification Nos, L.8.-G. 0-8/50-11 and L.5.-G. 1A-10/5. bath daled the 20th
April, 1950, published in the Calcunta Gazette, Exiraordinary, daled the
20ih April, 1950, P [, page 521,

(2) Notficaiion No. L 5.-G. IR-15/51, daled the 11th June, 1951, published in the
Caleurta Gazette, dated the 215 June, 1951, Py, 1, page 1471;

fFoar-note 3 continied ta nert noee |
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{Chapter VL.—Miscellaneous.—Section 40.)

. (2) In particular and without prejudice 10 the generality of the
“ forcgoing power, such rules may provide for all or any of the following

matlers,

namely:—

I(ala) the manner of appointment and salary and allowances of

the inspecting officers and other staff, referred Lo in sub-
section (3), and other functions of the inspecting officers
referred to in clause (e) of sub-scction (4), of section 3AA,;

*(1a) the determination of the fee referred to in section 4A;
(1b) the form of any license referred to in section 9 and the

conditions 1o be specified in such license for selling fire-
works;
A & w - [ * L ] *.

3{(aa) the manner of anthentication referred to in sub-section (3a)

of section 1I5;
Sw EY * - " * * ® *.

(3}

e

{5)
{6)

M

(8}
9
(10)
an
(12)

(13)

fFavt-nate 3 continued from puge 220.}

Nolification No. L.8.-G, 2F-162/50. dated the 18th July, 1951, published in the
Culeirre Gazeite, dated the 26th July, 1951, P [, page 1886:

Neiification No. L.5.-G. 2F-49/50(1), doted the 28th February, 19532, published
inthe Calcutta Guzerte, daled the [st May. [952, Pr. 1. page 1304, as subsequenily
amended;

Notilicaion No. L.S.-G, 2F-211#51. dawed the 2nd July, 1952, published in the
Caleurre Gazetre, dated the 10th July, [952, Pe, 1, page 2207,

Notification No. L.S.-G. 1A-35/51/1, dated 10.10.52. published in the Calruta
Gazearte, of 1952, Part 1, pages 3341-3342;

Nolification No.L.5.-G. 4F-9/51, dated the 171h February, 1953, published in the
Calcurra Guzette, dated 1he 5th March, 1953, PL. 1, pages 628-633, as subsequently
amended;

Nolification No. F. 31.-7/52, dated the | 7th April, 1953, published in the Calenva
Guzette, dated the 23cd April, 1953, PL 1, page 1251;

Natilicatign No, F. 3L-5/53, dated the 61h June, 1953, published in the Catenrra
Guazerte, dated the 18th June, 1953, P1. I, page 1996;

Notification No. 7090/F. 3L-8/54, daied the 11th August, 1954, published in the
Caleusta Gazetre. dated the 19th August, 1954, Pr. [, page 2779;
Notification No. 618/F IL-8/55, dated the 20th Janvary, 1956, published in the
Calcutta Gazeite. dated the 2nd February. 1956, P1. I, page 412;

Notification No. 1128/F. 1A-4/57, dated 3.2.58, published inthe Calcutra Gazeite
of 1958, Part |, pages 529-540;

Notification No. 1879/F. 3R-3/57, daled 27.2.58, published in the Calentrg Gazetre
of 1958, Pan |, page 767.

1Clause (ala) was inseried by s. 4 of the West Bengal Fire Services (Amendment) Aci,
1977 {(West Ben. Act X of 1977).

*Clause (la) was inscricd by s. 25(a) of the West Benpgal Fire Services {Amendment)
Act. 1951 {Wesl Ben, Act XX VI of 1951},

*Clause (1b) was inseried by 5. 31(1} of the West Bengal Fine Semces (Amendment)
Act, 1960 (West Ben. Act XXI of 1960).

‘Clausc (2) was omilied by s. 54({h](i) of the West Bengal Fire Scrvices (Amendment)
Act, 1996 (West Ben. Act VII of 19946).

*Clauses (an) and (ana) were inscried by s, 25(b) of the West Bengal Fire Services
{Amendment) Act, 195) {West Ben. Acl XXVII of 1951). Later, clause (aan) was
omitled by s. 54(b){i} of the¢ West Bengal Fire Services (Amendment) Act, 1996
{West Ben, Act VI of 1996).
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[West Ben. Act
(Chaprer VI.—Miscellaneons,—Sections 41, 42.)

Y(b) the annual fee referred o in sub-section (1) of section 18,
2% * * * . % ] * * *;

¥ec} the manner of allowing rebaie in annual fee under sub-
seclion (2) ol section 18;
i % * * * * ¥ " W

*(e) the conditions S[and the determination of the fee] referred
10 in sub-section (1) of section 23A and the period of
time referred 10 in the psoviso to sub-section (2} of
sechion 234

*(f} the minimum standards for fire prevention and fire safely
measures;

(g) the qualifications, experience or other matter for granting

- licence 1o acl as licensed agency under scctien 1IF;

’(h) the authority 10 whom appeal shall be preferred, the manner
in which appeal shall be filed, and the maanner of deciding
appeal, under section 38;

(i) any other matter which may be, or is required a be, provided
by rules.

Regulation '41. No regulation made by the Direclor-under sub-section (3} of
b . . . :
appovedby  Of section 3 shall be valid unless it is approved by the Stale Government,

Slate

Govemmenl.
n“‘:;['l?dl:i"c ¥42. (1) The provisions of this Act shall have effect notwith-
effecl, & standing anything inconsistent therewith contained in any other law

for the time being in force or in any instrument having effect by virtue
of any law other than this Act.

{2y Subject to the provisions of sub-section (1), the provisions
of this Aet shall be in addilion to, and, save.as otherwise expressly
provided in this Act, shall not be in derogation of, the provisions of
any relevant municipal law in force in any area in which this Act
comes imlo force.

'Clause (b) was subsiituied for the ariginal clause by s. S4(b}ii) of the WesL
Bengal Firc Services (Amendment) Acl, 1996 (West Ben. Acl VIE of 1996). Pror to
this substitution, the words “or ns a werkshop” was inscried, in the original clause.
by 5. 25(c) of the West Bengal Fire Services {Amendment) Act, 1951 (West Ben,
Acl XXVII of 1951).

*Clause (¢) was omitied by s. 54{b}(iii) of the West Bengal Fire Services (Amendment)
Acl, 1996 (West Ben. Acl VII of 1996).

*Clause (c¢) was first inserted by 5. 3(b) ol the West Bengal Fire Services (Amendment)
Acl, 1957 (West Ben. Act XIIT of 1957), Larter, the same was subsiituted by s. 54(b){iv) of
the West Beagal Fire Services (Amendment) Act, 1996 [(West Ben. Act VII of 1996),

Clause (d} was omitted by s. 34(b)(v), ibid.

*Clause (e} was odded by s. 25(d) of the West Benga! Fire Services {(Amendment) Act,
1951 (West Ben. Acr XXV of 1951).

*The words within the squane brackeis were inseried by s. 4 of the West Bengal Fire Services
(Amendment} Acl, 1988 (West Ben, Act X[ of 198R),

Clauses (f}, {g). (h) and {i) were insened by s. 54(b)vi) of the West Bengal Firc
Survices (Amendment) Act, 1996 {Wesi Ben. Act VII of 1996).

*Seclions 41 and 42 were insericd by s 55 ifid
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XVILI of 1950.]
(Schedule.)

ISCHEDULE.
(See scction 36.)

Licensc under the West Bengal Fire Services Act, 195,

No. of 19
License is herchy granted [0 ..o
under the West Bengal Fire Services Act, 1950,—
10 use the building or place being No. (a) ...ooccoviiene. DL
warehouse for storing or pressing or keeping
(B) e e e

to use the building or place being No. (@) ..o e e e

................................. as 2 workshop,
subject to the conditions noted on the back and such other conditions
as may be prescribed. It is hereby acknowledged that a sum of
RUPEES v cccccninenm s nianniis e , being the license fee due by
the said ....ccccociininireccrecececcstisienieeeeeeeen. fO1 (he peried from e
verrerreetiastimseesemmtemstes B0 conneninessenneee e, 21101 Tespect of the aforesaid
license has been reccived].

Executive Officer of the Carporation of
Calcritia.

Chairman of the Commissioners of
Municipality of ...

(a) Herc insert the location.
(b} Here insert the name of the anicle.

"This Schedule was substituted for ihe original Schedule by s. 26 of the West Bengal Fice
Services {Amendment) Acl, 1951 {(West Ben. Act XXVI1 of 1951).

*These words were substituted for the words “in respect of the aforesaid licence at
the wie of Rs. ............. per annum has been received” by 5. 32 of the West Bengal
Fire Services (Amendmem) Act, 1960 {West Ben. Act XXI of 1950).
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[West Ben. Act XVIIT of 195¢.]
{Schedule.)

{On the back of the license.}

Conditions.

(1) The warehouse/the workshop shall at all times be apen to
inspection by such officer or officers, being member or members of the
fire brigade, as may be appointed by the Director of Fire Services.

(2) The warehouse/the workshop shall conform to the conditions
prescribed under section 13 of the West Bengal Fire Services Act,
1950.

(3) Noarticle referred to in clause (1) of seclion 2 of the Wesl Bengal
Fire Services Act, 1950, shall be made, prepared, dried or treated in
any manner on the top or roof of any building constituting or forming
part of a warehouse.

(#) (In case the warehausc is used for the pressing or screwing of
Jule or cotlon.) No person shal! be allowed Lo use as residence any part
of the warchouse or to bring into the warehouse any match-boxes or
maltch-sticks or any artificial light not duly and thoroughly protected
or o smoke within the warehouse, while jute or cotton is stored therein.



West Ben,
Act XV of
1950.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative

West Bengal Act I'V of 2000

THE WEST BENGAL FIRE SERVICES
(AMENDMENT) ACT, 2000.

[Passed by the West Bengal Legislature. |

fAssent of the Govemor was first published in the Calcutta Gazerre,
Extraordinary, of the 31st March, 2000.]

[3{st March, 2000.]
An Act to amend the West Bengal Fire Services Act, 1950.

WHEREAS it is expedient to amend the West Bengal Fire Services Act,
1950, for the purposes and in the manner hereinafter appearing;

1t is hereby enacted in the Fifty-first Year of the Republic of India, by
the Legislature of West Bengal, as follows:—

1. (1) This Act may be called the West Beogal Fire Services
(Amendment) Act, 2000,

(2) Itshallcome into force on such date as the State Government may,
by notification in the Official Gazetre, appoint,

2. TInsection2ofthe West Bengal Fire Services Act, 1950 (hereinafter

‘referred to as the principal Act),—

(1) clause(a)and clause (aa) shall be renumbered respectively as
clause (aa) and clause (aaa), and before clause (aa) as so
renumbered, the following clause shall be inserled:—

‘(a) **Additional Director-General” means the Additional
Director-General of Fire Services immediately below
the rank of Director-General, appointed as such by the
State Government by notification;’;

51
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and
commence-
mecont.

Amendment
of seclion 2
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1950.
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The Wesr Bengal Fire Services (Amendment) Act, 2000.

[West Ben. Act
(Section 3.)
(2} for clause (e), the following clause shall be substimted:—
% ‘(e) “Director” means the Director of Fire Services

immediately below the rank of Additional Director-
General, appointed as such by the State Government
by notification;’;
(3) clause (ee) shall be renumbered as clause (eee), and before
clause {eee) as so renumbered, the following clause shall be
inserted:—

‘tee) “Director-General” means the Director-General of
Fire Services, appointed as such by the State
Government by notification by deputation of an officer
of the Indian Police Service holding iremediately before
suchdeputation a post of Additional Direclor-General
of Police, or equivalent post, in the Indian Police
Service.

Explanation.—"Indian Police Service” shall mean
the Indian Police Service referred to in section 2 of the
All-India Services Act, 1951 :_‘.

Amendment 3. In section 3 of the principal Act,—
of seclion 3.
(1) for sub-section (3), the following sub-section shall be

substituted:— -

“(3) Thefire brigadeshall be underthe direction, supervisien
and coatrol of the Director-General who shall, with the
approval of the State Government, take all the policy
diecisions required for the fire brigade, and may—

(a) exercise all the powers of the Director under (his
Act; ’

(b} delegate, by order, any power or powers of the
Director under this Act to the Additional Direclor-

General, subject to the approval of the State
Government;

(c) make, with the previous sanction of the State
Government and subject Lo the orders or the rules,
if any, made by the State Govermnment under this
Act, such regulations as he thinks fit relating
to—

(1} the general administration and control of the
fire brigade;
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IV of 2000.]

The West Bengal Fire Services (Amendment) Act, 2000.

{Section 3.)

(ii) the equipments, clothing and accoutrernent
of the members of the fire brigade, their
classification and duties and distribution of
work among them;

(iii} the place at which, or the limits of the
area within which, the members, or any
ciass of members, of the fire brigade shall
ordinarily reside, for ensuring that the
services of the members, or such class aof
mermbers, of the fire brigade may be readily
available;

(iv) allothermalters which he considers necessary
for rendering the fire brigade an efficient
fire-fighting force.";

(2) after sub-section (3), the following sub-sections shall be

inserted:—

“(4) (o) Appointmenttothe postof Additional Director-
General shall be made by promotion of the Director in such
manner as may be prescribed:

Provided that until the manner as aforesaid is prescribed,
it shall be competent for the State Government to make the
appointment to the post of Additional Director-General by
promation of the Director in such manner as the State
Government thinks fit.

{b) The Additional Director-General shall perform his
duties, and discharge his functions, in exercise of such
powers as may be delegated te him under clause (b) of sub-
section (3) and in accordance with such directions as may be
given to him by the Director-General from time to time.

(5) Subject 1o the supervision of the Director-General,
the Director shall be in charge of operational matters of the
fire brigade, and shall perform his duties in accordance with
such directions as may be given to him by the Director-
General from time to lime and, if so directed by the Director-
General, by the Additional Director-General in exercise of
such powers as may be delegated to him by the Director-
General under clause (b) of sub-section (3).

(6) The manner of appointment to the post of Director-
General by deputation shall be such as may be prescribed:

53



The West Bengal Fire Services (Amendment) Act, 2000.

[West Ben. Act IV of 2000.]
(Section 4.)

Provided that until the manner as aforesaid is prescribed,
it shall be competent for the State Government ta make the
appointment (o the post of Director-General by deputation in
such manner as the State Government thinks fit.

{7) Thetermsand conditions of service, and the conduct,
discipline and control, of the Divector-General, the Additionat
Director-General, and the Director shall be such as may be

prescribed.”.
Amendment 4. Insub-section (2) of section 40 of the principal Act, clause (ala)
of section shall be renumbered as clause (alaa), and before clause (alaa) as so

40.
renumbered, the following clauses shall be inseried:—
“(ala) the manner of appointment to the post of the Additional
Director-General under clause (a) of sub-section {4), and
the manner of appointment to the post of Director-General
under sub-seclion {6), of section 3;

{2ala) the terms and condilions of service, and the conduct,
discipline and control, of the Director-General, the
Additional Director-General, and the Director under sub-
section {7) of section 3;”.
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PART II—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative
NOTIFICATION

No. 629-L.—17th April, 2018.—The following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information:—

West Bengal Act XI of 2018

THE WEST BENGAL FIRE SERVICES (AMENDMENT)
ACT, 2018.

[Passed by the West Bengal Legislature.)]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 17th April, 2018.]

An Act to amend the West Bengal Fire Services Act, 1950.

WHEREAS it is expedient to amend the West Bengal Fire Services Act, 1950, for %%Bz‘;'lgg&
the purposes and in the manner hereinafter appearing;

It is hereby enacted in the Sixiy-ninth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short title and
commencement.

1. (1) This Act may be called the West Bengal Fire Services (Amendment)
Act, 2018.

(2) It shall come into ferce on such datc as the State Government may, by
notification in the Official Gazette, appoint.
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The West Bengal Fire Services (Amendment)
Act, 2018.

(Section 2.)

Amendment of 2. After sub-section (3) of section 11C of the West Bengal Fire Services Act,
section 11C of . J f

West Ben. Act 1950, the following sub-sections shall be inserted:—

XVIII of 1950.

“(3A) A ‘Fire Safety Certificate’ issued under sub-section (2), shall remain valid
for a period of three years with effect from the date of issue of such
‘Fire Safety Certificate’.

(3B) The owner or occupier of the high-risk building or any authorised person,
as the case may be, shall submit an application for renewal of ‘Fire Safety Certificate’
in such manner, and on payment of such fees, as may be prescribed.”.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHURI,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed al Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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Kolkata

Extraordinary
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WEDNESDAY, SEPTEMBER 14, 2022 [SAKA 1944

BHADRA 23]

PART IlI—Acts of the West Bengal Legislature.
GOVERNMENT OF WEST BENGAL

LAW DEPARTMENT

Legislative

NOTIFICATION

No. 932-L.—14th September, 7022.—The following Act of the West Bengal Legislature, having been assented to

by the Governor, is hereby published for general information:—

West Bengal Act VIII of 2022

WEST BENGAL FIRE SERVICES (AMENDMENT) ACT, 2022.

THE
[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 14th September, 2022.]

An Act to amend the West Bengal Fire Services Act, 1950.

0, for West Ben. Act

t is expedient to amend the West Bengal Fire Services Act, 195 VI of 1950.

WHEREAS 1
the purpose and in the manner hereinafter appearing;

It is hereby enacted in the Seventy-third Year of the Republic of India, by the

Legislature of West Bengal, as follows:—

Short title and 1. (1) This Act may be called the West Bengal Fire Services (Amendment) Act,

commencement.
2022.




THE KOLKATA GAZETTE, EXTRAORDINARY, SEPTEMBER 14, 2022

[PArT IIT

Amendment of
clause (ha) of
section 2 of West
Ben. Act XVIII of
1950.

The West Bengal Fire Services (Amendment) Act, 2022.

(Section 2.)

(2) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.

2. In clause (ha) of section 2 of the West Bengal Fire Services Act, 1950, for the
words “high rise buildin g” means a building the hei ght of which is fourteen and a half
metres or more’, the words ““high rise building” means a building the height of which
shall be fifteen and a half metres or more in respect of the local area under the
Jurisdiction of Kolkata Municipal Corporation and shall be above fourteen and a half
metres in respect of the local area under any other local authority in the rest of the State
of West Bengal’ shall be substituted.

By order of the Governor,

PRADIP KUMAR PANJA,

Secy. to the Govt. of West Bengal,

Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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